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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 440 OF 2025

IN THE MATTER OF:
News item titled “west delhi’s mayapuri back to scrap chaos: illegal units

encroach roads rules flouted; pollution risks loom” appearing in the times of India
dated 22.08.2025

....APPLICANT
VS.
Delhi Pollution Control Committee & Ors.

...RESPONDENT(s)

Sy

REPLY AYFIDAVIT ON BEHALF  OF MINISTRY  OF

ENVIRONMENT, FOREST AND CLIMATE CHANGE i.e. RESPONDENT
No. 4

MOST RESPECTFULLY SHOWETH:
I, Nallamulu Subrahmanyam of aged about 39 years, S/o Shri Narasimha Rao,

working as Scientist ‘E’ at office of Ministry of Environment, Forest and Climate

Change having office at Jor Bagh, New Delhi- 110003, do hereby solemnly affirm

and state as under:

1. That I am, the above named Deponent, authorized and well conversant with the

facts and circumstances of the present case and thus competent to swear the present

— v -
e ———

Affidavit.

N.

(T=. )
(N. SUBRAHMANYAM)
Aty ¥’ /Scientist 'E'
qafawel, 39 @ Fearg afitad WA
Min.of Environment,Forest and Climale Change
wra AT, ¢ RN
Govt. of India, New Delhi
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2. That I have read and understood the contents of the present Affidavit. The

contents thereof are true and no part of it is false and no material has been

concealed therefrom.

3. That, the deponent craves liberty to raise further required contentions during

the course of the proceedings, as required.

4. That at the outset, it is submitted that this Ministry of Environment, Forest and
Climate Change (hereinafter referred to as ‘the Ministry’) vide S.O. 98 (E) dated
6™ January, 2025, has notified the Environment Protection (End-of-Life Vehicles)
Rules, 2025 (hereinafter referred to as ‘EoLV Rules, 2025’), under Environment
(Protection) Act, 1986, for environmentally sound management of end-of-life
vehicles. The EoLV Rules are based on the principle of extended producer
responsibility (EPR) where producers of vehicles have been given mandatory EPR
targets for scrapping of end-of-life vehicles. The rules cover all types of transport
and non-transport vehicles, except agricultural tractor, agricultural trailer, combine
harvester and power tiller. A copy of the EoLV Rules, 2025 is annexed and marked
as Annexure-L.
(N éE%mAM)

HRT AIHR, %
Govt. of tndia. New Delhi
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5. It is humbly submitted that Rule 8 of the EoLV Rules, 2025, states
responsibilities of Registered Vehicle Scrapping Facilities (hereinafter referred to
as ‘RVSFs’). RVSFs have been mandated to undertake activities relating to
scrapping of End of Life Vehicles in an environmentally sound manner such as
treatment, dismantling, safe storage of various categories of wastes in separate bins
and recycling and refurbishment of materials on its own or through authorized
recyclers or refurbishers. That as per sub rule (2) (f) of Rule 8, RVSF shall make
an application in Form 5 to concerned State Board and obtain registration for

operation of Registered Vehicle Scrapping Facility:

6. Further, as per sub rule (3) of Rule 8, an RVSF shall file quarterly returns on the
centralised online portal to State Board in Form 3 on weight of End-of-Life
vehicles received and weight of materials (category-wise) recycled or refurbished
or sent for recycling or refurbishing, processing, and Common Hazardous Waste
Treatment, Storage and Disposal Facilities by 30th day of the next month of the

previous quarter, and keep a record.

7. Tt is humbly submitted that Rule 14 of the the EoLV Rules, 2025, inter-alia,
mandates State Boards to undertake periodic inspection and audit, or cause to be

inspected by an authorized agenc,y,’-ff :fﬁ;e;;gégistcred Vehicle Scrapping Facility to
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(TH. gasroan)
(N. SUBRAHMANYAM)
%' /Scientist ‘E' |
qgfa, a9 vd Wedg qRad Ry
Min.of Environment,Forest and Climate Change
va |AYmR, € e
Govt. of India, New Deilhi
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ensure the compliance of these rules and may take necessary actions against
violations or for non-fulfilment of obligations under these rules against a

Registered Vehicle Scrapping Facility or bulk consumer or any other person under

the provisions of the Act.

8. It is humbly submitted that, Rule 15 of the EoLV Rules 2025 mentions that
where any producer, Registered Vehicle Scrapping Facility and bulk consumer
fails to comply with the provisions relating to handling and scrapping of End-of-
Life vehicles in environmentally sound manner under these rules, thereby causing
loss, damage or injury to environment or public health, he shall be liable to pay
environmental compensation which may be equal to such loss, damage or injury in

accordance with the guidelines issued by the Central Board.

9. It is further submitted that, Ministry of Road Transport and Highways (
hereinafter referred to as ‘MoRTH’) has notified the Motor Vehicles (Registration
and Functions of Vehicle Scrapping Facility) Rules, 2021 which prescribe
registration of Registered Vehicle Scrapping Facility (RVSF), criteria for
scrapping vehicles, scrapping procedure, audit and certifications for functioning of
RVSFs. In addition, RVSF is required to comply with the guidelines

‘Environmentally Sound Management of End-of-Life Vehicles’ issued by CPCB.
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The copy of Motor Vehicles (Registration and Functions of Vehicle Scrapping

Facility) Rules, 2021 is annexed as Annexure-II.

10. It is further submitted that, Rule 4 of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 (hereinafter referred to
as HoWM Rules, 2016), provides for responsibilities of the occupier for
management of hazardous and other wastes. That sub-rule (2) of Rule 4 states that
the occupier shall be responsible for safe and environmentally sound management

of hazardous and other wastes.

11. Further, as per sub rule (3) of Rule 4 of HOWM Rules, 2016, the hazardous
and other wastes generated in the establishment of an occupier shall be sent or sold
to an authorised actual user or shall be disposed of in an authorised disposal

facility.

12. That as per sub rule (6) of Rule 4 of HOWM Rules, 2016, The occupier shall
take all the steps while managing hazardous and other wastes to (a) contain
contaminants and prevent accidents and limit their consequences on human beings

and the environment; and (b) provide persons working in the site with appropriate

training, equipment and the information g&fggéﬁﬁ}ensure their safety.
7L MG
VA S

(T=.
(N SUBRAHMANYAM)
afae §'/Scientist ‘E' |
qgfayw, a4 @ Sadg IR T
Min.of Environment,Forest and Climate Change

BRI [AIDBIR,
Govt. of india, New Delhi
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13. That as per Rule 6 of HOWM Rules, every occupier of the facility who is

engaged in handling, generation, collection, storage, packaging, transportation, use,

7.4

treatment, processing, recycling, recovery, pre-processing, co-processing,
utilisation, offering for sale, transfer or disposal of the hazardous and other wastes
shall be required to make an application in Form 1 to the State Pollution Control

Board and obtain an authorisation from the State Pollution Control Board.

14. That in view of the above, it is most humbly prayed that this Hon’ble Tribunal

may kindly pass such order(s) as may be deemed fit and proper in the facts and

MW

(g1, gAEToa=)

circumstances of the case.
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Verified at %n this day of anuary, 2026 that the contents of the above

affidavit are true and correct to my knowledge and as per official records

maintained in the routine course of business. No part of the above affidavit is false

and nothing material has been concealed there from.

N ‘1@14 M u&ua‘zu b'érq N'-SJML-“T“
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Annexure-1 7

TS 9. 3t.ue.- 33004/99 REGD. No. D. L.-33004/99

IR £ 594
Che Gazette of India

G1.50.-31.Te1.-37.-06012025-259977
CG-DL-E-06012025-259977

ETITIOT
EXTRAORDINARY
AT | —gve 3—9-@ve (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

q. 96] TS e, AT, a6, 2025/979 16, 1946
No. 96] NEW DELHI, MONDAY, JANUARY 6, 2025/PAUSHA 16, 1946

TN, I A TAGTY TREdT HATAd

LT
T feeelt, 6 STasY, 2025

FT.IT. 98(3).—ITET YA #HT TAfer THIH TN aTe (Faeq) Faw, 2024 9= F 99,
FETIT, AT I, @< 3, Iq@< (i) § F1.37. 367 () arir@ 30 SAa<t, 2024 F e FHhrera f=har
o7, O I ITET F IS AT TTIF it TIAAT STAAT T IUAed FHT 04 FT qre & 915 oAt 6
qETH | Tgel a9 AT T AT ST qATa A 60 T,

3T, =T T ST <k TSI SAdT & T 30 Sast, 2024 FT T FT (3T T37 91

e, T T AT ST qRHATET I Fea T TR G FE w9 7 = Gy = g;

I A, Fead TR T (F2eqon) fFaw, 1986 F fA=rm 5 & sufa=w (1) F @< (ii) 307 (X)
TIT IUMAA (3) F G () F 91 ufeq, waiawor (e Afaf=ay, 1986 (1986 T 29) #T amer 3 &t
ITLTT (1), ST (2) F GT (v) A @ (vii), 9T 6 FT ITART (1), ITITT (2) F @ (1) 3T G (F),
T 8, T 25 Fif ITLTT (2) *F @< (@) T T&T ATRAT & TIRT Fed gy, Faterted Haw aamd &,
FIT:-

147 GI1/2025 )
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1. G T 3T WS- (1) =7 =t &7 wfereg 9 qaiaor §2eqor (ST v srater |aiE are are)
e, 2025 2
(2) 7 1 319, 2025 | T il
2. AW gHT- (1) ¥ Faw Feferfad a2 R 3i,-
(F)  TAHTET, atedl & TSEEFa TTHT, T STAHT, TSEEHd g ThiuT vg, §UU 6%, TqaTted
LT T T ATEAT o IO, SR, THERLT 3T YANT T Sty THIH qTT dATgAl il SRiaT |
orTfirer &euT, Fig 3 O R AR g

(i) St srafere wera e, 2022 % sata s ATt srafarg efr;

(i) TATEeH AT e HaH, 2016 F AT AT ATAT TATTEEH Teh{oiT ;

(iii) TREFeTT UE e srafore (YEyw ve TR g=er) I, 2016 % st artaer R e
Sfaree =M ST TR 9 ;

(iv) =-srafora(sae) Fam, 2022 F siaeta afaer B T S-F=e

(@) Hiex aTee Afafam, 1988 (1988 7 50) 1 4T 2 % @= (28) ¥ wfrefia asft w1 ¥ =g, 4T

THH U TATHEF ATed, et FaTrerd atgd, S-Reer a1 $-#1e anfaer €, g el o= @y /2t 2
(i) P
(i) e
(i) FFETSA grawey; 3T
(iv) d9Tex feate.

3. RToTe — (1) =9 =i &, Sta 6 o gasT & segar sruferg 7 2, -

(F) oA & wavar (G ST, 1986 (1986 FT 29) i &;

(@) “"EEETierd TETEAUr TEAH" T AGT A FIIT ST HIeX aTgd AT==w, 1988 (1988 #T 59) Fr &TeT 56
FY T 2 F 3o T g

(M) "JTE STAIHT" | UF A7 H ATeF gl & LATHE L@ a1 ITHHT AT g, 3T Ta9H A
qTe fAfTw, 1988 (1988 #1 59) #1 9T 2 ¥ @T (42) ¥ qRwIRd o7 TREaeT ST
ot €;

() “FeT et F A (IO Harr e ) sttefaae, 1974 (1974 FT 6) it emT 3 A ITETT
(1) F srefir i ey srgmor A= 9 srfen €

() Fralohd AAATSA qrea” | a9 16 o IT-[97 (1) F Fq(q @FFwa i daeiera diqaarsd aed
afesd &

() “THUEIT FE” FT qgr AT NI ST ST ATET (AT TRIUT she T TISTES IR0 A 1) =, 2021
F o 3 % su-fAaw (1) F @ (3) § Rarman g;

@)  Fem" ¥ T var GhErmerT st g SeE O START, A9, EEEm 9T T T Hi
T Al 2IdT § ST THH WITda-TTETa e T ST ITATE T I ASThel § ey o &;




106 9

(1) TATAXT % AqEHA TIeT TZA" F TIRT AT Srater qHIH aT argd 1 UHT Afd & §=1a $liT
e AT st g See g @aresT sfiT q3iawor &7 fRET Iaga T91e 3 F=1ET ST 99, S
T BT A Ared # g et wared & e & e €

(F)  "IRT AT AT AT T ATgA" T T HIeT qTe (ATgH TRIUT sheg T TTE 0T 3T FH1H)
A, 2021 % e 3 % su-fAaw (1) % 9@ (7) # [Afdy o g,

() " R ScTeE IAETAE” |/ I g1 T AT8A w1 9I1aeor i gfe 7 geiea dfq & 9 #5245
forT SeaTee Y SeavaTEe AT &

()  “FEEara SoEE SEETde Y9I ¥ e dre g FEw 9 F i ST ymmors
St 2;

(%)  "AEET ¥ F AT T T a9 8 e ST T g T ATedl § He, WEw,
TAFHI, TR T A TH07 AT e & forg BT smar g;

()  “NTEY” H A MAAT F T GAT TR AT ¢

"FALATER AU FT a5l AT GEIT ST TREAFREHT ST T AITAY (Fe ST AT FFA)

A, 2016 % A= 3 % I9-fAw (1) F @ (17) § 2

() “FAfFwTar & vET e AT § S AeT argei & fEHir § 9 ger

(@) “NE-AREgT aTga" T agl oA NI ST sl He argd =aw, 1989 & 7w 2 & @% (W) # f=a=r
AT &;

(M) St | U T sfes g o Reforfea s w Henr B
(i) 399 TIF F 1€ 6 qId ATl T ATHHTT J7 HAreI 3 fash; ar
(ii) 3= T=TaTst A7 srqfaehaistl GTT ScaTad ATgl i Tawhl 3TI €& % i€ g, T
(jil) =TT T ST

() TS SR F ag SAh AT g o A1 9% aTed IoreeiEd g, Y g UAT Afh
FATTE ¢, AT UH ATTEF T STITATH;

€)) TAHHURAT & IO T b ATgAT 0l [hel T ATHIAT F TIAHT § AU g3 3H(S SAT9IT &

(7) A= & qreay Tt ot THT TR fsd g S g Tafers qaret &1 Scaral oY &g |47
H ufeafda o smar g;

()  "FEEROERAT F TINT T ST FHIE AT ATRAL 0l ATHTUAT & T § AT ST S8,

(F)  "TREERT ATEH SRS Fea” T 7 12T AT (ATeA THIUT ey a7 TR ST &ry) fFom,
2021 % 77w 3 % 399w (1) ¥ g2 (2) & fAfde of 2rm;

@) AT " A I G AT AT g

(F) "I TR H A (WU [FErer v [ sfafaas, 1974 (1974 F7 6) F 4T 4 % Tefiw
ST T gguwr fRFAr arE AfWI g ST A g6 ST & & Hag § yguor A afafa off
AT &;

({)  “ASTO F QI T G ATl b ST AT g, e I Feah AT 9N 70 &,

(@) “qfEgd argd” & dgt A TR ST HIeT JTgd Ataf=aw, 1988 #it 4y 2 F @ (47) # fa=r
AT &,

G
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(TF) "ITAR" F TIRT T AT THTT B9 %G1 ATEA I TGUT-HATT, TE, Fled, AT AT HiY
QAT AT e it AT & o |0 {u S F a2 5 Fw IF ST, s =T i srate
TETH B AT ATg MY I Tl hl TANITH T =01 1 e & o fBFar @ #:1 o=
ENRICID LN

(T @) "qTEA" FT A2l AT FEIT S e ATEA ATATHTH, 1988 (1988 FT 59) Fit &TeT 2 & e (28) H fa=r
TAT § 37 THH Torfaee AT, Sedl ATt ated, $- e a1 S-are et gl

(2) I 915aT ST T&T & ST T9H YA §, 3T TATNT Tol § fohq TATa< (§3&07) Afefaay, 1986, Hiex

T ATATH, 1988 ST Frald HIeX aTed 7w, 1989 # qRvariua g, agl o gir o 39 sffafaas

H 2

4 ST T IALRNAE — (1) TAF I -

(i) S ATl & forw fAEaTia IcaTes IR FT JTAe T HT Sieg, ScATah o =] arsie |
Ter T3 8 A7 Seqa w0, e et § AfEs Shftr deai #7 gRtad w0 & o s7-39amr §
FATT ST ATl AT AT AT 2;

(ii) fAHATaT g7 = IS H T 6T T A1 S R ST 9T aredt & o st # Steatea
T BT T ATEHAT o TRIUT A&T T T HT;

(i) AT FHIH AT ATl T TSTELTHA ATET ShIUT dhex AT ATHGIT HUGIT gl I¢ STHT FLA & (0
TIHTTRT Fe g STALTF IUTT FHIT;

(iv) oI &% % TEEE aTgd GhiusT dvx T IT TOTEeiahd ATgd ShUv e aTet el hrs
g g fBeaia saes saeiEea s & @de F gty § @iy sores
AT T T F4M,

(v) e o W S T ards Shie, ST aTIE @60 T HE 07T JSHT dR] FAT, TAT @
STATEH IALGETAA o T Tl GIT FA o (o7 T 17T TaTs 1 ATTgid He,

(Vi)  FET TS F A Tha ATATSA T o FTETH H IcATEH & H TOTEL [0 ITH FHLT

(viiy To=er BT av % forw 30 ST aF Fad a1 & halfhd sy died 9% T8 1 § qrus e
TEIT T -

(F) ATEAT I AT AT T (TR AT I-TRFgH) TAT S | I HAT T qTgdl |
T TEATG o WL o+ Hag H g, e foeer Bha b #§ =g F I § &1 10 A
ot ot ;

(@) e st av & e fEEard ScaTaes SAvardd & STl 6l I & g9 ¥;

(viii) R AE F AT a9 6 0 07 Bearid Icres SAErdd & il S g 391 a9 30
TUT T AT,

(ix)  foEarha IoaTes STRaTdd TSEE T A7 Meia g | Aga g=ear § Gt aiad qor
faeaTia ScaTe® SavaTta § Myiha atfica § e argat 1 9T # Iucrsd 30 & gae |
ToReT Tt ST it AT e A1S il &,

(x) s i st quT AT ArgAt F S A Tauw # onfier Rl off T gy = Rt w
ST & IeAHT AT IX-STATAT Hl hx 1T A€ AT ST AIE % €A1 § AT,

(xi)  FRIT HET areq A9, 1989 F AR FealdT HLRTT G THITAT UASUH-129 F IqGLT T

ST speA Ed lle SEIRRETUI
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(2) ®E off ITaTEF, T FHT F e TOTELIHd |7 g ATt TRl WY THTS F AT TedT STater qHI v
T ATEAT T 78 FIA AT =4 FAAHT F Teaviaq o7 FAeaTiid Scaras IAarided & T F3  forw T
AT T & SAqad Tl H

(3) FIE ITATEH = AT F qq A= FPEEaTd IcaTash ITLRTAA Hl T L a (o7 el Tereeida
THTE T T FT TR

(4) TAF ITATE KT ATEAL F GTLOT Icared * forg Ium &3 g, e F=ia a1 gy 9y f=er-
TAZert 3 ST T FeAT off ATt )

(5) AT ITATEH Tl TOTELFd FATHT F [ &1 T aTed &l el [ide Teer wex Sad sa#r fGwy
Feg oft oS 8, I ITH F3d & (70 siaeash sqawr FA1 gt o iy gwgw e, A e & ot
AT FT AT JTETSE TT TAT I AR T Feal oA HAT Fexi & (he ] THE T 9T ATATES FHIAT gRIT| TH
ATHEIT TAGTT el o0l AT el T ATE I Fex i A AAATSH T T I Flls SATUIT|

(6) AfE ITATEH ATAT TRATAT &8 FT AT &, A7 I 39 (HFA[ & AT TRATAT 9 g dF aoT |
T8l & U FIU T ATEAL & e H (O [AedqTd ScATasHh IULETIAA FT SATATAT FHLAT T

(7) ToIF IATEH STNTEFHAT ATHATT AATOAT 3T ATEh! FT AN T (AT THTT g qh ATSAT Al
TR ATEA ThTUT v AT ATEE Hrgor e ov qeferd ST #3 & forg sreartza wam

5. TrEEIFa T@THT Sl A1 ITHIRAT T ITARTAA - (1) TAF TEEFa TaTHT 3T oA ITHH Al Tg
ATeT FTAT g o6 aTea &1 TE0 e argd AT Haw, 1988 Fit 1T 56 i< Figid Hie aTg I+,
1989 % 7w 52 F & AT AT 8

(2) ST FTE AT, HIeT ATEH (ATEH TRIUNT shei T TTEEIREOT 3T 38 1) 7219, 2021 F A =0T
FT AT THATH EIA ATAT AT I STAT &, AT TSEE I TATHT AT AT ITHAIHT T dATg % TART =l rafe
THTH 19 T A | UH A7 et oot & srafer & ffiae scames & et fF sfedia fafr srseete o
ATIEIT FAGI g AT TSTELNFT AT TH{UT hex | T 1 o6 ATE [ STHT FHLAT 2T

(3) #re oft =xrfxr ety it srafer qwTeT g 9% ared & eu-faw (2) # FAfde sty @ wfas oo
Fool § A5l TET|

(4) T ITATH FI T ATE F Fxlhd ATATS T TT TTEHI0T ITH FHIAT gTI

(5) =T ITATHT &l Hger fA<hia ay¥ & o 30 S &7 AT IAH T8 HxiqHhd AT gled 9 T&q 2 §
Tt e wreer FAar R, Rred 39 w1 aTe JTgAT T AT ST A ITaTaH F ATHeId ot
A3 AT ATHEIT HUAGT g AT TITEIFd AT SHUNT Fvg H STHT 0 TT G &7 A aTgAl ol &hd
T o TorT U w2 ¥ srafer THTed g1 [ aTgAl 1 AT gl

6. HUG Fvx HT SAQIAE- (1) T TAST Firx I JLAT AT THT gl qoh ATGAT H UHT 3T
TR FIAT GNIT TAT v TASTEL TR AT THIUT ek H HSIAT ZTI

(2) Ted HUEOT Feg, T &1 FF ATZAT bl TATAL00 F AGhel Tfq F AT q9T Irg, TSredrehe a8
TRTOT e | HoIT

(3) FURT g ST FIXT UTH 31T TSTEL A ATge ShIUT hex I Hol T G T Foh AT T (LTS T@T
T o Tf9 & U a1 T G9TeAr a7 g 39wt €t RS T

7. TFATor T F T ICAGTAA.- (1) FAATOIT T Feg Fek 1 IS AT =9, 1989 F

182 % AT ATIIH =AU hU 0 F9ff ATEAT & 1L Hre AL 9 AT I (AFAT % 787 181 F 3I0-
79 (1) F AW Fel T TR G ST TAaeiFE qled &l fofsh Hih el Tehd ATATST qIed I8
ATATE FHTI
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8. TSI IFa aTEe ThiUT Fhvx & STLATAM@.- (1) TSEFT ATE SHIUN dex TATALT F ATHA T T
T BT T ATl T TRiUsT & Fafera fAeferfera ST s, srata:-
() STAR (TU-HRE, T TaT, T, IOH, TR Ih AN, SeRAT 3T Gaars T &7
I, T fAaTem);
(i)  TereeT (RTHe Yo & sraferet &1 A= o gage);
(iii)  Tafersr Sforrt & Srofarst T STeT-3TeRT Fgarl | geierg AT,
(iv) AT (ATfRe®, 9T, =TT, IOE Feded, A, il oY T-F=YT) &1 &% AT Afesd
TAAHITHRAT IT T H IR o HIETH & TAH0T ¥ T 00T
(2)  TSTEET aTe SR Fe -

(F) STIIIH ATGAT AT TEAT TATE THT &1 FAeh ATl I THIUT & [oIT TTH HAT JAT Faterd
FEAT F ITFLT F TR ITAR, TGUU-[HaT0, FEered, JAFEor e Shiar Shamsard
EEnEckat

(@) AN T AT THTA &7 T ATeAl & STH THT ST TAF ATHRIAT 6, TTAH AT T A 0207
qgiaer 7 g & Rafa &, =i a7 amREt F @=Er $i @ 37 F o dSedhsa
AAFOTRATH T TATATHLOTRATH, Tg-THERLIHATSAT o6 TTH Ho[T;

(1) TASROT/AAARIOT TRl Al ST Fohel ATAT ATHIAT 3T START T 6 ST Fohel AT GALATE
AT AT IREHRCHT U F+T JIIAY (FF4 T HARTT F9ad9) =99, 2016 F qefiT
STTErhd |TAT @AATS TN AL, AT T (e giaem § 99,

(F) IATEHT T @R 6 o7 Fai e gT fEearid ScaTas Savarticd Y9I 957 1T %
T F0Fa AATST e T S aq-GHTH-aTgd1 | I il 7IET & LR 9 TdF Siad-
THTH ATEA o THERIT g [AeaTd ScaTash IALETA THT T HT ATEH-TET FHIAT,

(F) SET-THTH-ATEAL 6T T TA9 I ATHAT Y ATEFHT [T=horeha 1871/ TA T [eheorsha e a7
T el 3fY e sl 1 &Y 72 A9y Jhe it srafore arnft & ot &1 fehE @

(F) FETEIT TT % H ITT 5 H SAEET FHOT A TATAT AT T Fd AT ThiaT e &
form el s e

(3) forelt ThRrediera ares ThftT ¥ 1 foeeT [AWTEr % esrrer 729 Y 30 a6 T YT Saq-aHTd-
ATl AT T TAARO/AAAHRLOT T TS AT TAAFO/AA AR, THERL g ATAT FALATR AT
oI, ST 3T e #5017 9t T aRay & a9 (Avfi-aw) * @99 § T 918 F Te9-3 H
famTeT feawoft wree F3aT g siw fawre waer grml
9. R Sames SRR T — (1) F07 91 AT Ted F ATeqH F TeFa args
THIUT g F 787 § oI 0 T faeariia Scares Scavarided THTI 95 T ST T THTO |
FAT TS halehd AAATST Tleed I UH ATGH-TETT 6 {70 Tk TOrTelt faehiad Ham
(2) faEaTa ScaTee Icaaridcd THIOTIS HIeT AT8A (ATET ShiuT g o Toree (0T 3T &rd) 7,
2021 # AAATE TEERT AT GhiUT g THEHd S(Taq-gHTa-aTgdl | ITod TEITT AT Toeeishd ar1ed
TohTUT g I AT 317 TEIeT T T o 9T o ST 9 33T 3T ST

(3)  fawaTia IcaTes Icavariaed TicEl il QT FT & [ofT TIeEehd aTge ShiuT g T aaTT 3

T e ScaTees Sca el THI 97 AfHAtarst grr F@a sfiadrs qed & ATead F @g ST
T gl
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(4)  TEEFA ATEA SR g ® forw fEEarid Scaras Scavariacd THT 957 &1 AIHTT AR o (o0
Referiad T T START 36T ST, 379

fereaTia ScTes SAvaTa THT 97 (R ®) = TREda argd ShiasT gl 9 e+ Seq1d &0 &l
e (R )

Teq 6 fEaia Soes STeTE@ T80 99 J7F g6 Siad-aara-argdi aranEl & qaEsmon/
TAAHRT F F@iHA ST ITANT TS A AT aTed & Fa a9 § F RFaw T FF T9/-
TAAFHO T AT-A RO FACATH AR % T &9 F 9% &7 9 He & ord 9% 39 o
ST

(5) T off AfFAEET FEaiRa Sores ITETEE THI-0F A9HT I a9 fr fEAeard 3cres
STLETTICE ITqT & ATI-ATT AT aut #hf e T IdqT i AT a9 it 37T TLIa Foha T gl

(6) ScuTes FIT #F U U fAawaria Scaresw saeatEed yuoras, 39 AEEt ¥ sasa 39 el &
fareg TaaTtord =9 & gHTESE 21 ST

(7) FETITST | STATHERAT U5 % e AT q@adT a9 & aTracal w1 &f ST

(8) IeATET FIT U fAwqTiia ScaTaes IAETAE! &l T F & oIy 39T fahw 1w faearia Saamees
LTI THTITS FT qA: SAEH-IET Tal 64T ST

(9) STUTEF FIRT @IaT AT AeqTa IeaTasd SAvaracd JHToras foheft o7 IcqTaeh T geaiared dai
[ERIESIEERIT

(10) FaEaTia IcaTesh STaTEE THTITS i Tg T FHTASH | Ha(ad a9l UH -2 Toregisd
AT TRTOT gl GIT R AFd SHAATS Tl U< 91 31T T ohT SO 3T Ieg (ATl e § ot
ER ISl

(11)  TSEEFa argd TR Fal T A e U Fearia Soares STt JH1or-97 fafaatar &
SALETTAET T I FA 6 T == At & orefiq o= a 67 srafer & forg Jor gim

10. TR AT REET AT TWIHN.- (1) STTEH Fea T TG0 FF=0r 91 Fr e F foro 3&q
4 ¥ T FA

(2) TS ATEH THIUT % ST AT ITATHT T d1E [ TSR & 7T FHT: T 5 37 597 6
H T FAM

(3) 3MaET ITH B Y, Fwaid ale AT T e IcA1ad AT TOTEeHa ShiaTT g AT A STHHT &l
TSR T TAT U5 (a1 & HIa HmH9r: T8T 7 3 T€T 8 H TASTe 0T THITTS ST HT|

(4) Su-fRm (3) F stefi foam ar TR ST 99 % F T T a9 37 o HIEt F qefiT
etfaa a7 w7 751 w e Smar g

(5) FaIT ATE, ICATEH HI AATS T AT o o 1S, ICATEH GILT 3 HAAT % Fhell IT FT Ieera AT

AT-TATAT & AT H, ITATEH o TTEHI &l (AT d IT TE FHT FahdT gl

(6) SU-fA=w (5) F st TorEdror & fReraw a7 TEraweor ¥ = Iq IcaTew, N [oas a7 TR &
Faretre fadT & $fiaw, UHT ordie & el F7 Ioor@ Fd gu A 5 aeer & fGwg srfier &t 15 g 3ot
T IiS F AT, Fea i TR FT AYTT L T

(7) FT ALHIT, ST-FIHT (6) F Aqud 1AL Al T U 0l AT ol qrE & TATAH AT 6f Tarer &
HTa gaTs FLA 3T AT HIeT FT & o7 Fexl T T2 & el ATSRET &, ST 9T a3 &
TH T & A= H7 7 3l TTEFd HT Tl
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(8) TTST ATE, TRIELIHA ATEH THIUNT g AT AT ITHITHT I AATS FT ATHL & & T, ToTeaiahd aTgd
THIT g AT o7 STHATHT FIT 39 i  FFeT ITae F7 Ieerad AT AqATAT 7 Feed 0l oAfT 4,
TITELe ATET THIUT 3 AT 2T STHIHT o TISTES 0T T A fad AT ¥ FT Thm|

(9) SU-fA=rH (8) F T TRIEERUr F fAetae AT TEIHor § = TwEid aTgd Shius g a7 A6
STHTHT, UE A a1 wEraeor & darets fGAt & {ae a7 e & UH e & e aaq1d g i
IEF T TN T T Sraer i U Tiq A9 FLd g AT FT Tl &l

(10) Trs FLaHRT, IU-F4aw (9) F siavta 2w &t 7 srdier &t wrfa &t arie & Farefa faat i srafa &
HTaT FAaTE T2 ST SHFHT MU F33d F orT s 91T & et AteT &1, 1 ST 98T & qraa
= =T 7 T, T T Tl gl

11. F=0T g it faRer s i afrat- =0T e, sreer gy, o7 orfe & wor a5 &, B

fafafee srafer = forfarer we aeft fSrer Jiae Scmes a1 ToedFa argd SO g 3T o7 STHIRT ZT
== At % srefie Raet wrger foram ST 2

12. FHIT T & SARIAA.- (1) F=T A =7 AT F AT U TR % o7 srea T&qa Feed
* U5 a7 % aT ITIEF F Fea[FFd SAAATST Ted & ATeTH T Treeishd H|

(2) TTELIHTOT T T T TRIT A TF 1o TH ha 1T 9IS g T T ATTH Al of [or 3T Sral

(3) TSTEEOr & U siraEs 9T g1 9%, AT dwg [ & Hiae FarT a1 gRT A9 qgl 6l Sl g ar
TSTECTRTOT AT AT |IAT SATUAT

(4) FET a2 = FFHT F TS AT QT FA & &0 Ffigd Aqare qea fSmtag e i a9y
TET

(5) F=IHA AAATSA qled HIeL qTad (7a9, 1989 & Faw 181 & Iu-fA=w (1) & orefi7 Fx 7 T grr
TR ST e & SAET g

(6) FiT FATE ITHTEH FT AT LA S A@T-ILrEAT el Trfeepa stfsraReor & waua S| a8
qiafara fBrar ST aw & U ¥ 39 Rt % Sude & 7w sraeawarel T AquTad w7 @ gl

(7) FwIT qE TRIEEFT ATgT SHUT g FT Aqraidad e o sr-udrar et srtesa usier o
FETATT, e A7 3% AT FX deaw® qred ° a1 S AT gift, Tt ag qited R ST ae 6 o= T
3 =9 AIwi % IUFLT F AT SrFeTFHATAN AT ATATAA T Tl Bl

(8) T AIE, IT T a1 AR i Fgur I=or a1 gy [ forar smar g, av sfef=as &
Suaet # srefie et fAmtar a1 Todpa arg snfaw giereT a7 Bt s =t % s =9 Fer F
T ITRAT o IJoarad a1 -9 & T sraeds Fare w2 G575l

(9)  FET IS UL AT F(E | I=T ®F H ITTNT AT THTA BT Tk ATgAT ol S@LE, THERT 3T
TAHHT AT TAH R o [T S = AT 6 FATaa & (g fRermf=asr ST Sl

(10) T 1€ g a9 TS Al F ITH Sl &l Il AT & A1 &A1 &r afer & da< Fiaa
ATATIA T IT HRferd si¥ Tafefa Fam

(11)  FeiT TS 39 ITATEHI il GAT I, ST AT AT IcATa ST A&l 3T rAcal i 1T

T H AHAFA 15 8, TAH a9 31 3TET Th Fea[A5d AAATSH Tled T TaTd HT

(12)  F=T T AT q9 31 SEET qF FexlTFd AAATST G 6 ATEAHT  IATEH & faeard
IcqTEF I AT AT AT e T Fea 1T TLRTT 3 ITE T

(13) Tl A1 T 10 XIS T T S8 F97 q1ai 6 ATI-87 IATEh] F [Aedrid Icaraeh
AL A& AT ITh! Ifd, STaT-HATH ATAT 1 T FIAT, AT FAeqria Icamas Iaaraea T91-

TAT T goud MY FBfawa, arfs Fi ST SR a4 36 TAF a9 31 3FEd aOF dhea 5d Aqarsd aed &
HTETH & e T LRI I TET T
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(14) T 9 FAEaa Icames SAeaTded JHI-931 & o 3gaw oY Feaw geg Rgita sam
STT Ue | TIT9T % T g T A6 T(aerd, HAeT: FAeard Scaas Suiarded Tl @l g F Hied
& o0 aTe HEATSAT I RIT S ATl AT afaqid T, S = Scmes #iad Aqarsd 9ed &
ATEAT | TR ATge ShTUsT FaeT & fEeariid Icamas IaeaTacd THIIT @i TFd

(15) g a1 et ScaTes ITCaTRcd THITST & sATI1E & 3297 T Uk TAFZ(HF Tahid 6T
TATYAT % forw st Saeont &1 ITfasha #ed | "efaa  fRearHee S wem fearia soeEes savariaE
JHTOTTT o FTLETL o THATIT 60 €T H T §U FeAsFg 15k CHehid il HeaT &l Hioa &= S ashdr 2|
(16)  3U-fA=H (15) F AT TH T2 AT T (A IehiH (THEHIHT) FT Fa1a, S & Fied a3
TEATAT o AT [AEATd IATEF IALETAE THIIAT & SAEH-T&T & [0 8, Feald qLhIT & THaT o
Feal T arS g AT g U fRem-fAgent 3 e g

(17)  F=T a7, Feld OCHE 6 AqHIad o IcqTadi, TSEErhd aTgd Shiusr giaemst & oo
TR 3 forT Sireaet & % w1ars & arg-a7 e & forw oft e Myt w2 asar 2|

13. ST 9K G SUHE- (1) T T8 3T 89 5T & TATE I8 AT F3d & o Faq
IoTUAr o R Alex qTea Haw, 1989 ¥ HIeX ATg (ATE GhHIUT g FT TSTEHhe0 T FH)
e, 2021 % fRef=aer F AqaR Fafa T ST T 1T &7 TATH H T AT | T argd
THTURT G ST Ta=Tiord qereqT w29 w1Aq fahy ST

(2) ST GEHIT ST WA ST & TATHA ARTERAT TTHATT AT HIT AT Tl I TIoee i
FTE TRfoar giaeT a1 Af L 98 Fg § START J= e qureq Siaq-war| aregt &1 qgt O T uhkE
T & forT sreTfea F)

14. TST I8 &1 SAQTIAA- (1) T A€ =9 7wt F srefie v TR & o sraes a&qa &3
H Ugg Rl & A Fxia9ha Aqared 9ed 9% ASeeidd aigd ShiasT e ST oiw STHH &
TAFEI T € | TS HT|

(2)  TIOTELIHO 99 T 9 TEIAT TS I ToF T8 TS 918 g TF IT AT9H Jgi (o137 S[1aT gl

(3)  TIRIEEE & U siaas YT g9 U%, Jfs ST a1 g7 Uxg faAt & Hiae srafxr 981 it 9t g,
AT TISTEERT0T gt g3t HTHT ST

(4) TR ISEEHT aTea TR0 T AT 01 ITHARHT GIRT &1 T8 AESRT g1 s Al 8, a1 T

TS GAaTs FT 3T TTHT I & 12 I a9 6l FATS T TS 10207 i HeAfad a1 T8 FT 07 37 396
AATAT ATATAAH o ST o ATHTT FHILATE HT

(5) ST A1 SENFA AT ShIUT e FRT xid a1e Hl Teqd (dHTel XU1e 3T T ST &
AT | ATMH RATE T Hahe 3T SRTUT FM 3T Red w2 we fif arg § a9 7T & @t
AT ZH FRT ATATZA T T TR FT

(6) ST % = AT F qdiw Tt f o] § enftaer qEva RBagmet # = FafEa g@are
gfafara wFam

(7) ST AE A FIAT F TGS § q99 T ToAF a9 30 RET qF halF TG0 HAAT FIE F TH
T R Joqa F:am

(8)  TrSF WU A AT = AT FT AqUTAT FATHT FLA 6 [orT TREERa ATge ShiusT qraem
T SATaters (ALTeIoT ST oG TEreAT I AT TohelT TTfereha STTseheor gIeT fAeror Fxrusm o sffafaas &
IS % A TEEFA ATET TSRO FIAT AT 0T ITATHT AT et o= =7f=F F faers =9 Hoat +
T IARAT 6 Iearad a1 -9 & {0 sraeds Fare w7 G967 gl

15. 9T &Y - (1) St e oft, Amian, g arga SRfa gl i otF ST =1
et % e qateawor it 32 & doga Of9 & Saw & o | qTgal & a9 oY T 7T T qared
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UG FT AITAT FeA H [Awer Tgar g, e qaiawor a7 a1 &are F THar, THA a7 &aid af
TqFHAT g, Tl dg TATALIT GTALT T TIAATT HZd o (o0 ITLETAT GINIT ST T AT G ST [Rermiaen &
AT UHET BT, &t AT &t % J<1a< gl 9T gl
2) == FEm F gdm Futan, Redsa arga whfr giegr ar o sTdwr & R faEr w8
TN HATESAT Aol AITAT SATUST
(3)  SU-ATH (1) F el TATALINT HIMAST HalT AIE GIT AT TASTElhd ATgd ShiaT e T
T ITTTHT & 1Al F dael § T a1 g A9 TAT ST qhalT g
(4) gt fAmtar a1 TR At SRfuT AT AT OTF STAIRRT 18 | STeaarsl & vy fHese w19
FA 3, S GILT AT ¥ TS qATaoiiar exfaqfa it 7rfer, af% arfea &1 qre B sar g, 39 aro| 67
SUGERIES

() UF AT F T, TATEOT AT FT 75%;

(@) I AWT % FaL, TIET AT w1 60%; 7,
(31) o aut F e, iEei atagtd #1 40%!

(5)  =H FEH F el A U T G oiT qRrEst &, TATRAT, F0T a0 47 757 a1€ 51 @
U T ST @I | @ ST

(6) = =" F Tl AT 0l TS TATELUT TTAhe il T AT STANT TATAL AT AT TqTeeq
T THATH, AT AT & T TN 6 (T T 6 AqHA Taee & A1\ § g1 S, Sae stae &
T ATEAT 6 G, BT, TRIUNT ST LTETE 4T QT gl

16. FEFa AAATST T~ (1)FeT a7, =7 Wi F T F Bg 91g % v Scaeai T 9%
TTEHI BT TREETH0 3T 3 gT fOaxiEt ®red &3 3fiT TSEiadd argd Thfua o &
TELI0T 3T Saw-ga e ATl & arg-a7y aeft ersti & qdt arfdeat & gy # et 9w F
T U Feiha AtAeTe qred =T T

(2) FET A g RATHT FT o SHAA-HHTST ATSAT T TTH B 3T TSIEE T dTge ThiasT qrareT FIeT
ol T3 e o Srafre q=Tet F7 STl §F 997 Haidhd Aqarsd died 9% qidrerd gl

(3) FEFA SAAATSA TIEe HI AT AT TASTELNFA ATEA TSRO AT FHI IcATIHl 6 foeared

STTE IAETIE daeft AT AT T FA 6 o7 [eard Icares Saearded THIods & SaT-
TR FLAh! e T2 FAT ATl

(4) =T AE TRIEEFHA ATgT THIUT AT T TTF STATHT F LRI % forT Jo7 TR argd
THITT GIAET 3T AT ITHAIHT T Ned BIed FIA 6 (o0 Haihd ATATsT qred H STAN HT|

(5) FHEFA AAATST Tt =9 HIAAT & AT AT QAT Agd Tt FATwRaTdi  ga4 § Uaa &g <er
g ZRMI

(6) ITUTEH FEIhd AAATSH Tl o TAHTE Tl TIH TAT THT|
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17. st afffd.- (1) F=hT a7 FaEt & T9rEt wateaa & o w07 a1 F sregey i
TETEAAT | U FIATT TS HIAT|

(2) =g afufa =7 RawT F FAtaay fir AT #9f

(3) wfufa == Ryl F T9TEt Frateaa= & o0 97 YT FGA

(4) |fafT FEaFd ATATSH T (AR ST TATAT FT AN 3T T HA(T

(5) |fafd T AT | o7 T FF Uk 91X I RT3 TIAT RIS et TERTE il TEA HAT

(6) |fHTT ¥ T2 Tfag ol TSTHART HATA, TEATT HATAT, ATLA T HTHH 420, ST e, TEA
TN ST SATHATT FHEATH, ICATET, TAARIHRATN ST T 9T GrAeTsl T T Teed Heed arel
Raameat s Bl oft s Raemwr & wiafafa onfaer 2, g ¥ e st w3

(7) =TT T srerey sraet doaht § FoRet off =3f=e A7 7= TTa &7 AT T T S 3Eh T |
afafa F fFeEme-fAwet F foro so=ft gn
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ERGRl
[ 4(1) (i) 7]

feiRa SaTes ST F g @,
1. foFlY 70 fRmtar gy aree ® arega @ Sard e 6, ares i "«taa afort F oo = & T areof
¥ sfeafera arga & sfaa Sta & sra 97, f&afesr afomy % argat # oo fAearfa [fatar s
T&T TL LA gl
2. feaTia Scares SR dedi § argAl § FARh T Al A% FAT AT g, Sar & Ao & e
areoft § sfeafaa 8
3. AN AT T TR &7 o  AH AT A T T T FAT
4. =it F oo feaTia scares savaTiea aeg 92t srafere yeaw fAaw, 2022 F sasta gl
5. qfIree aTl ST W ao & forw fAearia Scmes SavaTiied gaedTs oY o= JIfrg (Yaee i
HHATITE ArarTEe) 37w, 2016 F siasra g
6. SUTEF F forw fAwaTd IeaTash STLRTAE AT AT * YT (TREg AT i q-afiagd ared) *
ERGIECIRERR
7. STTEHE AT U AT IcaTaes SALET I Tl &l TSeeidha aTge ShiusT qiaemsi grer Harghd
e % AR § IqAed FOU 0 IR ScTash Sarded THIIS & HA1eqHq | QT FLAT g7
TIRTEEhT ATge SRioT FIAeTsl I8 fEeaTid ScaTash SULaTiacd THITAT i Squesedr #f *afd #,
ITATE [ |G FT Scaarded Hl J=T g

18

qICOft
(i) Az-afaes amget & for:
fxfr ot ¥ fw Reafia ReTfa sores st @
AT ST T (&)
(1) (2)

2025-26 T 2005-06 F qTEAT H ZTECHTA FEIe FT FATH 8%
2026-27 TG 2006-07 § qTEAT H ZTEAHTA FE1e HT FAqTH 8%
2027-28 Y 2007-08 ¥ FTEAT H TEIHTA FE1 FT LATH 8%
2028-29 T 2008-09 # ATEAT H ZTEAHTA FEIeT FT FATH 8%
2029-30 a9 2009-10 § qTEAT H ZECHTA FEIeT HT FATH 8%
2030-31 Y 2010-11 § A1 § ZEATA T 7 gAaH 13%
2031-32 Y 2011 F ATl | TEAHTA i HT a7 13%
2032-33 Y 2012-13 ¥ ATEAT # TEIATA 1 &1 qAqq 13%
2023-34 Y 2013-14 § A1 § ZEATA T 7 AaH 13%
2034-35 Y 2014-15 & ATAT # TEIATA LI &1 qAa9 13%
2035-36 Y 2015-16 & ATEAT # TEIATA I 1 IAqH 18%
2036-37 Y 2016-17 § A1 § TEAATA I T gAaH 18%
2037-38 Y 2017-18 § ATEAT § TEAATA I T gAaH 18%
2038-39 9 2018-19 H ATEAT H TEIATA T HT ~qAa9 18%

2039-40 =T ITF T8 ¥ 2019-20 # 2039-40 * W aredi # IEqATT I & FAdH 18% 3T

1T % 9T & oI, 20 a9 TgT ATeAl § TEIHTA T T IAqH 18%
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o

c

19

feoqur ¢ BT oft 3 F et Rutar sawerfEcs @&t #1 30%, 38 faearta Rutar saveriEes @eg
AT o [oTT STl =TC qUT dh AN TETAT ST Tl gl

(ii) whagT argat % forw:
IENIRELRERTIY freTiRa Rutar SR e
fareari Rt (%)
IS AT
2025-26 TG 2010-11 & ATEAT H TEIHTA 3017 7T T FT IATH 8%

2026-27 TG 2011-12 & ATEAT H TEIATA 3617 7T T FT ~IATH 8%
2027-28 FT 2012-13 & ATEAT H TEIHTA o017 7T T FT ~IATH 8%
2028-29 FT 2013-14 & ATEAT H TEIHTA 3617 7T T FT =IATH 8%
2029-30 TG 2014-15 & ATEAT H TEAATA o017 7T T FT ~IATH 8%
2030-31 T4 2015-16 | ATSAT H TEIHTA [T T &1 HT FAqH 13%
2031-32 F¥ 2016-17 | ATRAT H TEIATA [T T &1 FT FAqH 13%
2032-33 F¥ 2017-18 | AT H TEIHTA [T T &1 FT FAqH 13%
2023-34 FT 2018-19 & AT H TEIHTA [T T T4 FT IAaH 13%
2034-35 TG 2019-20 & ATEAT H TEIATA [T T &4 FT IAaH 13%
2035-36 FT 2020-21 & ATEAT H TEIATA [T T T4 FT IAqH 18%
2036-37 FT 2021-22 & ATEAT H TEIATA [T T T4 FT IAqH 18%
2037-38 FT 2022-23 H ATEAT H TEIHTA [T T T4 FT IAaH 18%
2038-39 TT 2023-24 H ATEAT H TEIHTA [T T T4 FT I7aH 18%
2039-40 =¥ ITF | 2024-25 ¥ ATEAT § ITANT FhU 0 & FT =Fa7 18%, 2039-40 F forw 3fiw
a1 I d1E & AUl & [0, 15 q9 98 ATl § ITANT U M0 & A7 ~FAaq

18%

foqur : Y ot 9 F e Scures SaETe AEET F1 30%, 9 e IcuTesd ST a8
AT T ATy =T aot § 6T a@rar ST 9 2

[TTE0T HLEA (AT il STATS FHICA g Aol A1) HaH, 2025 # Fqvid]

qE 7 1
[=% [ 4(1)(vii)]
Ftar g = S T s Red

1. IEIBEIGIETGIEF

2 faffmtar w1 Redwa T,
FIHTZE T T4dT 3T T fFa;



117 20

3  wfdga =afedr am siv S,

ATATST TLATT FaL T HIETEA

4 SoEdFaT
5 AU .

6. = 2T TS AT % STIHTE I a9 & a1 H A1 T ATl &7 aaer 5 a2 fearia scaes
IALET e A& ¥ 0T A TE S

Fo. |t |y A F AW | Fraat fr e, | T Ao | FTgAl H T F1
ESGE
(1) (2) (3) (4) (5) (6) (7)
1 =T iR
(-aftae)
2 EIERIERI
(-afv=e)
3 ELIERI
(-aftae)
4 ERIERINGIREEL)
5 RIEAIER
(7 )
6 SIS IERI)
(7f=)

7. foeaTiia SoaTes IAvETac gt areaar (1) ST UHA ST (AR hU U Stadente

qTi-argeT &7 feawor, e fore e wree o s =T 2

(F)  fEwarta soared SaeariAcs "9t arerar:

(@)  SEET ATEA TR0 el U THERLOT [ U ST AT TS SHT g AT aTgai/ Aterdaned
& HETAd o7 TEITT TRT AT § | TEITT T 997

8. ATANTHTE-TE FAFaTRa IcuTe® IcavaTiicd U 9 FT AT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th January, 2025

27

S.0. 98(E).—WHEREAS the Draft End-of-Life Vehicles (Management) Rules, 2024 was published in the
Gagzette of India, Extraordinary, Part 11, section 3, sub-section (ii), vide S.0. 367 (E) dated 30" January, 2024 inviting
objections and suggestions from all persons before the expiry of sixty days from the date on which copies of the
Gazette containing the said draft provisions were made available to the public;

And, WHEREAS the Gazette containing the draft of rules were made available to the public on the 30™
January, 2024;

And, WHEREAS all the objections and suggestions received have been duly considered by the Central
Government;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1), clause (v) and clause (vii) of
sub-section (2) of section 3, sub-section (1), clause (c) and clause (d) of sub-section (2) of section 6, section 8, clause
(b) of sub-section (2) of section 25 of the Environment (Protection) Act, 1986 (29 of 1986) read with clauses (ii) and
(x) of sub-rule (1) and clause (d) of sub-rule (3) of rule 5 the Environment (Protection) Rules, 1986, the Central
Government hereby makes the following rules, namely:-

1. Short title and commencement. — (1) These rules may be called the Environment Protection (End-of-Life
Vehicles) Rules, 2025.

(2) They shall come into force from 1st day of April, 2025.
2. Application. — (1) These rules shall apply to, —
(a) the producer, registered owner of vehicles, bulk consumers, Registered Vehicle Scrapping
Facility, collection centres, automated testing stations and entities involved in testing of vehicles, handling,
processing and scrapping of End-of-Life vehicles, but shall not apply to:
(i) waste batteries covered under the Battery Waste Management Rules, 2022;

(ii) plastic packaging as covered under the Plastic Waste Management Rules, 2016;

(iii) waste tyres and used oil as covered under Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016;

(iv) E-waste as covered under E-Waste (Management) Rules, 2022.

(b) all types of vehicles defined in clause (28) of section 2 of the Motor Vehicles Act, 1988 (59 of
1988), and includes an electric vehicle, battery operated vehicle, e-rikshaw or e-cart, but shall not apply to:

(i) agricultural tractor;

(ii) agricultural trailer;

(iii) combine harvester; and

(iv) power tiller.
3. Definitions. — (1) In these rules, unless the context otherwise requires, —
(@  “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “automated testing station” shall have the meanings assigned to them in sub-section 2 of section 56
of the Motor Vehicles Act, 1988 (59 of 1988);

(© “bulk consumer” means consumer having ownership of more than one hundred vehicles, and
includes a State transport undertakings as defined in the clause (42) of section 2 of the Motor
Vehicles Act, 1988 (59 of 1988);
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“Central Board” means the Central Pollution Control Board constituted under sub-section (1) of
section 3 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

“centralised online portal” means an online portal developed and maintained under sub-rule (1) of
rule 16;

“Collection Centre” shall have the meanings assigned to them in clause (¢) of sub-rule (1) of rule 3
of the Motor Vehicles (Registration and Functions of Vehicle Scrapping Facility) Rules, 2021;

“disposal” means any activity which does not lead to reuse, recovery, recycling or refurbishing and
include physico-chemical or biological treatment or deposition in secured landfill;

“environmentally sound management manner” means the handling and disposal of End-of-Life
vehicle in such a manner that protects human health and environment against any adverse effects,
which may result from any substance contained in the End-of-Life vehicle;

“End-of-Life vehicle” shall have the meanings assigned to them in clause (f) of sub-rule (1) of rule 3
of the Motor Vehicles (Registration and Functions of Vehicles Scrapping Facility) Rules, 2021;

“Extended Producer Responsibility” means responsibility of a producer for scrapping of the End-of-
Life vehicle in environmentally sound manner;

“Extended Producer Responsibility certificate” means a certificate issued under rule 9 by the Central
Board;

“facility” means any place used for the collection, storage, segregation, recycling or refurbishing, or
disposal of End-of-Life vehicles;

“Form” means a Form appended to these rules;

“hazardous waste” shall have the meanings assigned to them in clause (17) of sub-rule (1) of rule 3
of the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

“manufacturer” means a person who is engaged in the manufacture of motor vehicles;

“non-transport vehicle” shall have the meanings assigned to them in clause (h) of rule 2 of the
Central Motor Vehicles Rules, 1989;

“producer” means an entity who is engaged in:

(i) manufacture or assembly and sale of vehicles under its own brand; or
(i) sale of vehicles under its own brand produced by other manufacturers or suppliers; or

(iii) import of vehicles.

“registered owner” means a person in whose name a vehicle stands registered, and where such
person is a minor, the guardian of such minor;

“recycler” means an entity engaged in recycling of any materials of End-of-Life vehicles;

“recycling” means any process by which waste materials are converted into products and raw
materials;

“refurbisher” means entity engaged in refurbishing of materials of End-of-Life vehicles;
“Registered Vehicle Scrapping Facility” shall have the meanings assigned to them in clause (k) of
sub-rule (1) of rule 3 of the Motor Vehicles (Registration and Functions of Vehicle Scrapping

Facility) Rules, 2021;

“Schedule” means Schedule appended to these rules;
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(x) “State Board" means the State Pollution Control Board constituted under section 4 of Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974) and includes in relation to Union
territory, the Pollution Control Committee;

(y) “storage” means storage of End-of-Life vehicles, including its components or parts;

(z) “transport vehicle” shall have the meanings assigned to them in clause (47) of section 2 of the Motor
Vehicles Act, 1988;

(za) “treatment” means any activity after the End-of-Life vehicle has been handed over for depollution,
dismantling, shearing, shredding, recovery or preparation for disposal of the shredder wastes, and
any other operation carried out for the recovery or recycling or disposal of the End-of-Life vehicle
and its components;

(zb) “vehicle” shall have the meanings assigned to them in clause (28) of section 2 of the Motor Vehicles
Act, 1988 (59 of 1988), and includes an electric vehicle, battery operated vehicle, e-rikshaw or e-
cart.

(2) Words and expressions used but not defined in these rules shall have the same meanings as defined in the
Environment (Protection) Act, 1986, the Motor Vehicles Act, 1988 and the Central Motor Vehicles Rules, 1989.

4. Responsibilities of producer — (1) Every producer must,-

(i)  fulfil the obligation of Extended Producer Responsibility for the vehicles that the producer has
introduced or introduces in the domestic market, including vehicles put to self-use to ensure the
scrapping targets as specified in the Schedule;

(i) meet the scrapping targets of End-of-Life vehicles as mentioned in the Schedule for vehicles the
producer has introduced or introduces in the domestic market;

(iif)  take necessary measures to encourage End-of-Life vehicles are deposited at the Registered Vehicle
Scrapping Facility or designated Collection Centres;

(iv) fulfil the Extended Producer Responsibility either through purchase of Extended Producer
Responsibility certificate generated by its own Registered Vehicle Scrapping Facility or by any entity
having Registered Vehicle Scrapping Facility;

(v)  deploy any schemes such as buy back scheme, deposit refund scheme or any other, and designate any
other entity to fulfil the obligation of Extended Producer Responsibility;

(vi) obtain registration as a producer from Central Board through centralised online portal;

(vii) furnish annual returns in Form 1 on centralised online portal to Central Board by 30th June for the
previous financial year-

(@) in respect of the information regarding the number and type of the vehicles (transport or non-
transport) and the weight of steel used in vehicles placed in the market, including vehicles put to
self-use in previous financial year;

(b) in respect of fulfilment of Extended Producer Responsibility obligations during the previous
financial year;

(viii) declare its Extended Producer Responsibility obligations for the current year by 30th April of the same
year to the Central Board,;

(ix) inform the Central Board of any changes to the information contained in the Extended Producer
Responsibility registration or obligation and of any permanent cessation as regards to the making
available on the market of the vehicles referred to in the Extended Producer Responsibility obligation;

(x) bring to the notice of the Central Board or State Board of any violations or non-compliance or violation
of the provisions of these rules by any entity involved in handling and management of End-of-Life
vehicles;
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(xi) take measures to comply with the provisions of AlS-129, as published by the Central Government
under Central Motor Vehicles Rules, 1989.

(2) A producer shall not engage in any manner with any entity not registered under these rules for scrapping
of the End-of-Life vehicles or for fulfilling its Extended Producer Responsibility under these rules.

(3) A producer may engage any registered entity to fulfil its Extended Producer Responsibility under these
rules.

(4) Every producer shall take measures for sustainable production of vehicles including in accordance
with the guidelines issued by the Central Board.

(5) Every producer must make necessary arrangements to receive the End-of-Life vehicle from the
registered owner at any designated Collection Centre, including its sales outlet and shall upload such list of
designated Collection Centre, sales outlet on its website and at a conspicuous place of its sales outlets and service
centres. List of such designated collection centres shall be furnished to Central Board on centralised online portal.

(6) In case the producer stops its operations, the producer must comply with its Extended Producer
Responsibility in respect of vehicles already made available in the market till closure of operations, in accordance
with these rules.

(7) Every producer shall organise awareness campaigns and encourage customers by offering incentives to
safe deposit of End-of-Life vehicles at the Registered Vehicle Scrapping Facility or the designated Collection Centre.

5. Responsibilities of registered owner and bulk consumer — (1) Every registered owner and bulk consumer
must ensure that the vehicle is tested in accordance with the section 56 of the Motor Vehicles Act, 1988 and rule 52
of the Central Motor Vehicles Rules, 1989.

(2) When a vehicle becomes an End-of-Life vehicle as per the Motor Vehicles (Registration and Functions of
Vehicles Scrapping Facility) Rules, 2021, the registered owner or bulk consumer must deposit the End-of-Life
vehicle at any of the producer’s designated sales outlet or designated Collection Centre or Registered Vehicle
Scrapping Facility within a period of one hundred and eighty days from the date the vehicle becomes the End-of-Life
vehicle.

(3) No person shall keep in possession any End-of-Life vehicle beyond the period specified in sub-rule (2).
(4) A bulk consumer must obtain registration on the centralised online portal from the State Board.

(5) A bulk consumer must file an annual return in Form 2 on or before 30th June for the previous financial
year on the centralised online portal about the details of vehicles it owns or possesses and the End-of-Life vehicles
deposited at producer’s designated sales outlet or designated Collection Centre or Registered Vehicle Scrapping
Facility for scrapping of such End-of-Life vehicle.

6. Responsibilities of Collection Centre- (1) Every Collection Centre must collect and store End-of-Life
vehicles and send them to Registered Vehicle Scrapping Facility.

(2) Every Collection Centre shall handle the End-of-Life Vehicles in an environmentally sound manner and
send them to Registered Vehicle Scrapping Facility.

(3) The Collection Centre shall maintain the records of the End-of-Life vehicle received by it and sent to the
Registered Vehicle Scrapping Facility and the manner in which such vehicle is handled.

7. Responsibilities of automated testing station. — (1) An automated testing station shall upload the details
of all vehicles declared unfit under rule 182 of the Central Motor Vehicles Rules, 1989, on the centralised online
portal either directly or through linking of the electronic portal set up by the Central Government under sub-rule (1)
of rule 181 of the said rules.

8. Responsibilities of Registered Vehicle Scrapping Facility.— (1) A Registered Vehicle Scrapping Facility
shall undertake the following activities relating to scrapping of End-of-Life vehicles in an environmentally sound
manner, namely:-
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(i) treatment (de-pollution, collection of liquids, gases, catalyst, mercury containing parts, batteries and
hazardous waste);

(if) dismantling (segregation and separation of various types of wastes);
(iii) safe storage of various categories of wastes in separate bins;

(iv) recycling and refurbishment of materials (plastic, metals, tyres, catalytic converters, magnets, batteries
and e-waste) on its own or through authorized recyclers or refurbishers.

(2) A Registered Vehicle Scrapping Facility shall-

(a) receive unfit vehicles or End-of-Life vehicles for scrapping and must carry out treatment,
depolluting, dismantling, segregation and scrapping activities in accordance with the provisions
of the relevant laws.

(b) send all the recovered and segregated materials from End-of-Life vehicles to the registered
recyclers or refurbishers, co-processors for recycling and reuse of components or materials, in
case of not having recycling or refurbishing facility;

(c) send all non-recyclable or non-refurbishable materials and non-utilizable hazardous materials to
Common Hazardous Waste Treatment, Storage and Disposal Facility authorised under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016;

(d) exchange the Extended Producer Responsibility certificates upon processing of every End-of-
Life vehicle based on the quantity of steel from the End-of-Life vehicles on the centralized online
portal for issuance of Extended Producer Responsibility certificates by Central Board for
purchase by the producers;

(e) maintain records of receipt of End-of-Life vehicle, weight of various types of waste materials
generated and handed over to authorized recyclers or refurbishers or treatment facilities and
disposal facilities;

(f) make an application in Form 5 to concerned State Board and obtain registration for operation or
Registered Vehicle Scrapping Facility.

(3) A Registered Vehicle Scrapping Facility shall file quarterly returns on the centralised online portal to State
Board in Form 3 on weight of End-of-Life vehicles received and weight of materials (category-wise) recycled or
refurbished or sent for recycling or refurbishing, processing, and Common Hazardous Waste Treatment, Storage and
Disposal Facilities by 30th day of the next month of the previous quarter, and keep a record.

9. Extended Producer Responsibility certificate. — (1) The Central Board shall issue the Extended
Producer Responsibility certificate through the centralised online portal in favour of the Registered Vehicle Scrapping
Facility. Central Board will develop mechanism for such exchange on the centralised online portal.

(2) An Extended Producer Responsibility certificate shall be generated on basis of the weight of steel
recovered from the End-of-Life vehicles processed at the Registered Vehicle Scrapping Facility or other steel scrap
materials related to automobile sector processed at Registered Vehicle Scrapping Facility in accordance with the
Motor Vehicles (Registration and Functions of Vehicle Scrapping Facility) Rules, 2021.

(3) An Extended Producer Responsibility certificate generated by the Registered Vehicle Scrapping Facility
can be purchased by a producer through the centralised online portal to meet the Extended Producer Responsibility
obligations under these rules.

(4) The following formula shall be used to estimate the Extended Producer Responsibility certificate for the
Registered Vehicle Scrapping Facility, namely:-

Extended Producer Responsibility certificate (in kg) = weight of the steel scrap generated (in kg) at Registered
Vehicle Scrapping Facility:

Provided that the Extended Producer Responsibility certificate shall be generated subject to the accounting
of recycling and refurbishing of all other End-of-Life vehicle materials and environmentally sound disposal of non-
recoverable or non-recyclable or non-refurbishable hazardous materials out of the total weight of the End-of-Life
vehicle.
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(5) A Producer can purchase Extended Producer Responsibility certificate limited to its Extended Producer
Responsibility obligation of current year plus any leftover obligation of preceding years.

(6) An Extended Producer Responsibility certificates purchased by the Producer shall be automatically adjusted
against their obligations under these rules.

(7) Priority in adjustment shall be given to the earlier obligation or obligation of the preceding years.

(8) An Extended Producer Responsibility certificate used by the producer to meet its Extended Producer
Responsibility obligations shall not be exchanged again.

(9) An Extended Producer Responsibility certificate purchased by the producer is not transferrable to any other
producer.

(10) All such transactions relating to purchase and adjustment of Extended Producer Responsibility certificate
shall be recorded and submitted by the Registered Vehicle Scrapping Facilities on the centralised online portal and
shall be included in its quarterly returns.

(11) An Extended Producer Responsibility certificate generated by the Registered Vehicle Scrapping Facilities
shall be valid for a period of five years for meeting the obligations of producer under these rules.

10. Registration and suspension or cancellation.- (1) A producer shall make an application in Form 4 for
registration to the Central Board.

(2) A Registered Vehicle Scrapping Facility and bulk consumer shall make an application in Form 5 and
Form 6, respectively, for registration, to the State Board.

(3) On receipt of the application, the Central Board or the State Board shall register the producer or the
Registered Vehicle Scrapping Facility or the bulk consumer and issue a certificate of registration in Form 7 and
Form 8 within fifteen days, respectively.

(4) The registration certificate granted under sub-rule (3) shall be valid until it is suspended or cancelled
under these rules.

(5) The Central Board may, after giving the producer an opportunity of being heard, suspend or cancel the
registration of a producer, in case of violation or non-compliance of any provisions of these rules by the producer.

(6) The producer aggrieved by the suspension or cancellation of the registration under sub-rule (5) may
prefer an appeal stating therein the grounds of such appeal and accompanied with a copy of the order appealed against
to the Central Government within forty-five days of such suspension or cancellation.

(7) The Central Government may authorise an officer of the Central Government not below the rank of a
Joint Secretary to the Government of India to hear and dispose of the appeal filed under sub-rule (6) within a period of
forty-five days from the date of its receipt.

(8) The State Board may, after giving the Registered Vehicle Scrapping Facility or bulk consumer an
opportunity of being heard, suspend or cancel the registration of a Registered Vehicle Scrapping Facility or bulk
consumer, in case of violation or non-compliance of any provisions of these rules by the Registered Vehicle Scrapping
Facility or bulk consumer.

(9) The Registered Vehicle Scrapping Facility or bulk consumer aggrieved by the suspension or cancellation
of the registration under sub-rule (8) may prefer an appeal stating therein the grounds of such appeal and accompanied
with a copy of the order appealed against to the State Government within forty-five days of such suspension or
cancellation.

(10) The State Government may authorise an officer of the State Government not below the rank of Secretary
to that Government to hear and dispose of the appeal filed under sub-rule (9) within a period of forty-five days from
the date of receipt.

11. Powers of Central Government to relax. — The Central Government, may by order, and for reason to be
recorded in writing, relax any specified period within which a return is to be filed by the producer or Registered
Vehicle Scrapping Facility or bulk consumer under these rules.
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12. Responsibilities of Central Board. — (1) Central Board shall register the producer through the centralized
online portal within fifteen days from the submission of the application for such registration under these rules.

(2) The registration shall be valid until it is cancelled or withdrawn by the Central Board.

(3) On receipt of the application for registration, it shall be deemed to have been done if not objected to by
the Central Board within fifteen days.

(4) The Central Board shall develop and maintain the centralised online portal for the purposes of these rules.

(5) The centralised online portal shall be linked with the electronic portal set up by the Central Government
under sub-rule (1) of rule 181 of the Motor Vehicles Rules, 1989.

(6) The Central Board shall undertake or cause to be undertaken by an authorised agency the periodic
inspection and audit of the producer to ensure that such facility is complying with the requirement under the
provisions of these rules.

(7) The Central Board may undertake or cause to be undertaken by an authorised agency the periodic
inspection and audit of the Registered Vehicle Scrapping facility, including information from Goods and Services Tax
Network portal, to ensure that such facility is complying with the requirement under the provisions of these rules.

(8) The Central Board, or the State Board if directed by the Central Board, may take necessary actions against
violations or for non-fulfilment of obligations under these rules against a producer or Registered Vehicle Scrapping
Facility or any other person under the provisions of the Act.

(9) The Central Board shall issue guidelines for handling, processing and recycling or refurbishing of materials
of End-of-Life vehicles in environmentally sound manner and for implementation of these rules.

(10) The Central Board shall compile and publish the data received every year from the State Boards on the
centralised online portal within a period of sixty days from the receipt of such data.

(11) The Central Board shall publish the list of producers who have failed to meet their Extended Producer
Responsibility targets and obligations on an annual basis on the centralised online portal by 31 August every year.

(12) The Central Board shall forward the Extended Producer Responsibility targets and annual returns of
producers to the Central Government through the centralised online portal by 31t August every year.

(13) The Central Board shall prepare an annual report containing information which, inter alia, includes the
Extended Producer Responsibility targets of producers and their fulfilment, scrapping of End-of-Life vehicles, and
generation and exchange of the Extended Producer Responsibility certificates and furnish to the Central Government
through the centralised online portal by 315t August every year.

(14) The Central Board shall fix the highest and lowest price for the Extended Producer Responsibility
certificates which shall be equal to one hundred percent. and thirty per cent., respectively of the Environmental
Compensation leviable on the obligated entities for non-fulfilment of Extended Producer Responsibility obligations,
between which producers may purchase Extended Producer Responsibility certificates from Registered Vehicle
Scrapping Facility through the centralised online portal.

(15) Central Board shall issue guidelines for authorisation of agencies for establishment of electronic
platform for trade of Extended Producer Responsibility certificates. The number of electronic platform may be
restricted keeping in view volume of trade of Extended Producer Responsibility certificates.

(16) The operation of electronic platform (s), so established under sub-rule (15) for exchange of Extended
Producer Responsibility certificates between obligated entities, shall be as per guidelines issued by Central Board with
the approval of Central Government.

(17) Central Board may determine the fee for processing of applications for registration as well as returns for
producers, Registered Vehicle Scrapping facilities with the approval of the Central Government.

13. Measures by State Government. — (1) The State Government and the Union territory Administration
shall take steps to ensure that adequate number of Registered Vehicle Scrapping Facilities and automated testing
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stations are established in the respective State and Union territory in accordance with the Central Motor Vehicle
Rules, 1989 and the Motor Vehicles (Registration and Functions of Vehicle Scrapping Facility) Rules, 2021.

(2) State Government and Union territory Administration will organise awareness campaigns and encourage
and incentivise customers to engage in safe deposition of End-of-Life vehicles at the Registered Vehicle Scrapping
Facility or the designated Collection Centre.

14. Responsibilities of State Board. — (1) The State Board shall register the Registered Vehicle Scrapping
Facility and bulk consumer electronically on the centralized online portal within fifteen days from the submission of
the application for such registration under these rules.

(2) The registration shall be valid until it is cancelled or withdrawn by the State Board.

(3) On receipt of the application for registration, it shall be deemed to be have done if not objected by the
State Board within fifteen days.

(4) In case the information provided by Registered Vehicle Scrapping Facility or bulk consumer is found to be
false, the State Board shall suspend or cancel the registration up to a period of five years, after giving reasonable
opportunity of being heard and in addition take actions in accordance with the provisions of the Act.

(5) The State Board shall compile and forward the quarterly reports submitted by Registered Vehicle
Scrapping Facility and annual reports in case of bulk consumer to Central Board and publish it on the centralised
online portal within a period of thirty days from the date of filing of return.

(6) The State Board shall ensure a regular dialogue between relevant stakeholders involved in the fulfilment
of obligations under these rules.

(7) The State Board shall submit an annual report to Central Board by 30th August every year, regarding
implementation of these rules.

(8) The State Board shall undertake periodic inspection and audit, or cause to be inspected by an authorised
agency, of the Registered Vehicle Scrapping Facility to ensure the compliance of these rules and may take necessary
actions against violations or for non-fulfilment of obligations under these rules against a Registered Vehicle
Scrapping Facility or bulk consumer or any other person under the provisions of the Act.

15. Environmental Compensation. — (1) Where any producer, Registered Vehicle Scrapping Facility and
bulk consumer fails to comply with the provisions relating to handling and scrapping of End-of-Life vehicles in
environmentally sound manner under these rules, thereby causing loss, damage or injury to environment or public
health, he shall be liable to pay environmental compensation which may be equal to such loss, damage or injury in
accordance with the guidelines issued by the Central Board.

(2) No environmental compensation shall be imposed under this rule without giving the producer, Registered
Vehicle Scrapping Facility or bulk consumer, an opportunity of being heard in this matter.

(3) Environmental compensation under sub-rule (1) shall be imposed by the Central Board in respect of
obligations of producer, and by the State Board in respect of obligations of Registered Vehicle Scrapping Facility
and bulk consumer.

(4) Where producer or Registered Vehicle Scrapping Facility or bulk consumer subsequently complies with
the obligations, the amount of environmental compensation paid by him may be returned to him, if the obligation is
complied-

(@) within one year, 75% of the environmental compensation;
(b)  within two years, 60% of the environmental compensation; and

(c) within three years, 40% of the environmental compensation.

(5) The environmental compensation paid under this rule shall be kept in a separate account maintained by the
Central Board or State Board, as the case may be.
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(6) The amount of environmental compensation paid under this rule shall be utilised for restoration of loss,
damage or injury caused to environment or public health through environmentally sound management including
collection, handling, scrapping and recycling of the End-of-Life vehicles and remediation or removal of
contamination occurred due to unscientific management of End-of-Life vehicles.

16. Centralised Online Portal. — (1) The Central Board shall establish a centralised online portal within six
months of publication of these rules for the registration and filing returns by producers and bulk consumer, and for
registration of Registered Vehicle Scrapping Facility and filing returns in respect of End- of-Life Vehicles and for
fulfilment of obligations under these rules.

(2) The Central Board shall ensure that the data on the receipt of the End-of-Life vehicles and the various
types of waste materials generated by Registered Vehicle Scrapping Facility is reflected all the times on the
centralised online portal.

(3) The centralised online portal must facilitate producers and Registered Vehicle Scrapping Facilities to
exchange Extended Producer Responsibility certificates for fulfilment of Extended Producer Responsibility
obligations of producers.

(4) The State Board shall use the centralized online portal for registration of Registered Vehicle Scrapping
Facility and bulk consumer, and for filing of returns by Registered Vehicle Scrapping Facility and bulk consumer.

(5) The centralised online portal shall be single point data repository with respect to all the activities,
including orders issued, under these rules.

(6) The producer may facilitate the development of the centralised online portal.

17.  Implementation Committee. — (1) The Central Government may constitute a committee under
chairpersonship of Chairman of the Central Board for effective implementation of these rules.

(2) The committee shall monitor the implementation of these rules.

(3) The committee shall take such measures as may be necessary for effective implementation of these rules.

(4) The committee shall guide and supervise the development and operation of the centralised online portal.

(5) The committee shall meet at least once in six months and submit its report to the Central Government.

(6) The committee shall consist of the representatives from Ministry of Road Transport and Highways,
Ministry of Steel, Bureau of Indian Standards, State Boards, National Environmental Engineering Research Institute,
stakeholders representing producers, recyclers and scrapping facilities and any other stakeholder, as the Central
Government may nominate.

(7) The chairperson of the committee may invite to its meetings any person or other organisations as in his or her
opinion may be useful to the deliberations of the committee.

SCHEDULE
[see rule 4 (1)(1)]

TARGETS FOR EXTENDED PRODUCER RESPONSIBILITY

1. In case of any producer introducing vehicle in the market, the Extended Producer Responsibility targets
shall be applicable for different categories of vehicle, based on the average life of the vehicle mentioned in the Tables
below for the respective categories of vehicle.

2. The Extended Producer Responsibility targets comprise of scrapping of steel used in vehicles as
mentioned in the Tables below.

3. The scrapping of End-of-Life vehicles means scrapping of steel from End-of-Life vehicles.

4. Extended Producer Responsibility targets for batteries will be as under Battery Waste Management Rules,
2022.

5. Extended Producer Responsibility for waste tyres and used oil will be as under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.
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6. Extended Producer Responsibility targets for the producer shall be specific to the type of vehicle (transport
vehicle and non-transport vehicle).

7. The producers shall meet their Extended Producer Responsibility obligations through the Extended
Producer Responsibility certificates made available by Registered Vehicle Scrapping Facilities through centralized
portal. In case of non-availability of Extended Producer Responsibility certificates with Registered Vehicle Scrapping
Facilities, the producer shall have the responsibility of collection as well.

TABLE

(i) For non-transport vehicles:

Extended Producer I
Responsibility target for Exte_nded Producer Responsibility target
. - (Weight)
Financial Year
1) )
2025-26 Minimum 8% of the steel used in vehicles in 2005-06
2026-27 Minimum 8% of the steel used in vehicles in 2006-07
2027-28 Minimum 8% of the steel used in vehicles in 2007-08
2028-29 Minimum 8% of the steel used in vehicles in 2008-09
2029-30 Minimum 8% of the steel used in vehicles in 2009-10
2030-31 Minimum 13% of the steel used in vehicles in 2010-11
2031-32 Minimum 13% of the steel used in vehicles in 2011-
2032-33 Minimum 13% of the steel used in vehicles in 2012-13
2023-34 Minimum 13% of the steel used in vehicles in 2013-14
2034-35 Minimum 13% of the steel used in vehicles in 2014-15
2035-36 Minimum 18% of the steel used in vehicles in 2015-16
2036-37 Minimum 18% of the steel used in vehicles in 2016-17
2037-38 Minimum 18% of the steel used in vehicles in 2017-18
2038-39 Minimum 18% of the steel used in vehicles in 2018-19
Minimum 18% of the steel used in vehicles in 2019-20 for 2039-40 and
2039-40 and onwards . .
for subsequent years, of the steel used in vehicles 20 years ago

Note: 30% of the Extended Producer Responsibility targets, of any year, may be carried forward to the subsequent
four years for its Extended Producer Responsibility target compliance.



134 17

(ii) For transport vehicles:

Extended Producer

Extended Producer Responsibility target

Responsibility target (Weight)
for Financial Year

1) )
2025-26 Min 8% of the steel used in vehicles in 2010-11
2026-27 Min 8% of the steel used in vehicles in 2011-12
2027-28 Min 8% of the steel used in vehicles in 2012-13
2028-29 Min 8% of the steel used in vehicles in 2013-14
2029-30 Min 8% of the steel used in vehicles in 2014-15
2030-31 Min 13% of the steel used in vehicles in 2015-16
2031-32 Min 13% of the steel used in vehicles in 2016-17
2032-33 Min 13% of the steel used in vehicles in 2017-18
2023-34 Min 13% of the steel used in vehicles in 2018-19
2034-35 Min 13% of the steel used in vehicles in 2019-20
2035-36 Min 18% of the steel used in vehicles in 2020-21
2036-37 Min 18% of the steel used in vehicles in 2021-22
2037-38 Min 18% of the steel used in vehicles in 2022-23
2038-39

Min 18% of the steel used in vehicles in 2023-24

2039-40 and onwards

Min 18% of the steel used in vehicles in 2024-25 for 2039-40 and for subsequent years, of
the steel used in vehicles 15 years ago

Note: 30% of the Extended Producer Responsibility targets, of any year, may be carried forward to the subsequent
four years for its Extended Producer Responsibility target compliance.

FORM 1
[see rule 4(1)(vii)]

ANNUAL RETURN BY THE PRODUCER
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

1 Name of producer:

2 Registered address of producer, website address
and contact details:

3 Name of the
with e-mail,

authorised person and full address
landline telephone number and

mobile number

4 GST No.

5 TIN No.
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6. Details of vehicles placed in the market of the year on which Extended Producer Responsibility target is
calculated as per the Table given below:

Serial | Financial Type Brand No. of Total Weight of steel in
Number| Year name vehicles Weight the vehicles
1) ) @) (4) (®) (6) (@)
1 2 Wheeler
(non-transport)
2 3 Wheeler
(non-transport)
3 4 Wheeler
(-non-transport)
4 2 Wheeler
(transport)
5 3 Wheeler
(transport)
6 4 Wheeler
(transport)
7. Details of Extended Producer Responsibility obligation(s) and the End-of-Life vehicles collected and recycled

for which the return is being filed:

a. Extended Producer Responsibility obligation:

b. Weight of steel from End-of-Life vehicles/ other steel scrap materials related to automobile sector processed
at Registered Vehicle Scrapping Facility:

8. Details of Registered Vehicle Scrapping Facility-wise Extended Producer Responsibility certificates

Note.- Extended Producer Responsibility target compliance includes vehicles put to self-use by producers

Date:
Place:

Signature of the authorised person:
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FORM 2

39

[see rule 5(5)]
ANNUAL RETURN BY BULK CONSUMER
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

Name of Registered bulk consumer:
Registered address of bulk consumer, website address and contact details:

Name of the authorised person(s) and full address with e-mail, landline telephone number and mobile
number:

Details of vehicles registered and End-of-Life vehicles deposited at Registered Vehicle Scrapping Facility, in
case of bulk consumer:

i. Number of vehicles registered (2 wheeler, 3 wheeler, 4 wheeler and transport or non-
transport):

ii. Number of vehicles which have completed age of ten years in case of diesel and fifteen years
in case of petrol or CNG or electric vehicles:

iii. Number of fit vehicles:
iv. Number of unfit or End-of-Life vehicles:

V. Number and details of End-of-Life vehicles deposited at Registered Vehicle Scrapping
Facility

Signature of the authorised person:

FORM 3
[see rule 8(3)]
QUARTERLY RETURNS

BY REGISTERED VEHICLE SCRAPPING FACILITY
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

Name of Registered Vehicle Scrapping Facility:
Registered address of Registered Vehicle Scrapping Facility, website address and contact details:

Name of the authorised person(s) and full address with e-mail, landline telephone number and mobile
number:

Capacity of Registered Vehicle Scrapping Facility in terms of no. of vehicles per annum:

Details of numbers of vehicles received and scrapped during the financial year of which the return is being
filed:
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SI | Type No. of End-of-Life No. of End-of-Life Total weight of the [Total weight of steel
No. vehicles received vehicles scrapped vehicles scrapped scrap generated
(1) () ©) (4) (5) (6)
1 | 2 Wheeler
(non-
transport)
2 | 2 Wheeler
(transport)
3 | 3 Wheeler
(non-
transport)
4 | 3 Wheeler
(transport)
5 | 4 Wheeler
(non-
transport)
6 | 4 Wheeler
(transport)

6. Details and number of Extended Producer Responsibility certificates generated and exchanged:

7. Details of the recovered and recyclable or refurbishable materials sent to the registered recycler or refurbisher
including that of recycled or refurbished at Registered Vehicle Scrapping Facility during the financial year of
which the return is being filed:

Serial | Particulars Quantity Name(s) of registered
Number recycler(s)/refurbisher(s)
@) ) (©) 4)
1 Recovered waste tyres sent to the registered
recyclers/refurbishers
2 Recovered e-waste sent to the registered
recyclers/refurbishers
3 Recovered battery waste sent to the registered
recyclers/refurbishers
4 Recovered plastic waste sent to the registered
recyclers/refurbishers
5 Recovered used oil sent to the registered
recyclers/refurbishers
6 Other recovered/recycled/refurbished materials

8. Details of the hazardous and non-recyclable/non-refurbishable materials sent to Common Hazardous Waste
Treatment, Storage and Disposal Facility during the financial year of which the return is being filed:

Particulars Details with Name(s) of registered Common Hazardous
quantity Waste Treatment, Storage and Disposal
Facility
@) 2 (©)
Recovered hazardous materials
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FORM 4

[See rule 10(1)]

APPLICATION FOR REGISTRATION BY A PRODUCER
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

1 Name of producer

2 Registered address of producer, website
address and contact details

3 Name of the authorised person and full
address with e-mail, landline telephone
number and mobile number

4 GST No.
5 TIN No.
6. Details of vehicles manufactured

Place:

Date:

FORM 5

Signature of the authorised person

[see rule 10(2)]

BY REGISTERED VEHICLE SCRAPPING FACILITY
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

1. Name of the Registered Vehicle Scrapping Facility

2. Registered address and website address

3. Phone No. (landline and mobile)

4. | Email ID

5. Authorised person(s) hame

6. Authorised person(s) email ID

I Authorised person(s) mobile number

8. | GST Number

9. Consent Validity a.  Under the Air (Prevention and Control of
Pollution) Act, 1981, valid up to -----

b.  Under the Water (Prevention And Control

Of Pollution) Act, 1974, valid up to ---

10. | Validity of authorisation under rgle 6 of the Hazardous Valid Up to —--------

Wastes (Management and Handling) Rules, 2016
11. | Validity of certification of registration with District | \/5jig TS (s —

Industries Centre

41
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12. | Details of the categories of waste recycled/refurbished
in the unit/sent to registered entities for reuse,
recycling and refurbishing
13. | Capacity of the Registered Vehicle Scrapping Facility a. Installed
in no. of vehicles per annum b. Operating (details of last three years)
Place:
Date:
Signature of the authorised person
FORM 6
[see rule 10(2)]
BY BULK CONSUMER
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]
1 Name of the organisation
2. Registered address and website address
3. Phone No.
4 | Email ID
S Authorised person(s) hame
6. Authorised person(s) email ID
7 Authorised  person(s) mobile number
8. Details of notification in regard to establishment of State
Transport Undertaking under the Road Transport
Corporation Act, 1950 or registration and its validity under
Companies Act, 2013, as applicable (enclose a copy)
9. Number and details of vehicles registered or in the possession Typeof |2 3 4
of the said organisation Vehicle | Wheeler | Wheeler | Wheeler
Transport
Non-
transport
Total
Grand
total
Place:
Date:

Signature of the authorised person



140

FORM 7
[see rule 10(3)]

43

FORMAT FOR CERTIFICATE OF REGISTRATION OF PRODUCER

CENTRAL POLLUTION CONTROL BOARD
CERTIFICATE OF REGISTRATION OF PRODUCER
[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

Ref.: Your application number for registration Date:

M/s is hereby granted one-time registration as producer of End-of-Life vehicles in respect of
End-of-Life vehicles as per the provisions of Environment Protection (End-of-Life Vehicles) Rules, 2025. Any
violation of the provisions of the Environment Protection (End-of-Life Vehicles) Rules, 2025 will attract the penal
provision of the Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
Central Pollution Control Board

Date:

Place:

FORM 8
[see rule 10 (3)]

FORMAT FOR REGISTRATION OF REGISTERED VEHICLE SCRAPPING FACILITY OR BULK
CONSUMER

STATE POLLUTION CONTROL BOARD

CERTIFICATE OF REGISTRATION OF REGISTERED VEHICLE SCRAPPING FACILITY OR BULK
CONSUMER

[under the Environment Protection (End-of-Life Vehicles) Rules, 2025]

Ref.: Your application number for registration
Date:

M/s is hereby granted one-time registration for Registered Vehicle Scrapping Facility or bulk
consumer in respect of End-of-Life vehicles as per the provisions of Environment Protection (End-of-Life Vehicles)
Rules, 2025. Any violation of the provisions of the Environment Protection (End-of-Life Vehicles) Rules, 2025 will
attract the penal provision of the Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)

State Pollution Control Board
Date:
Place:

[F. No. 23/55/2021-HSM]
VED PRAKASH MISHRA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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€. 537] 7% faeett, geentaary, famx 23, 2021/0f% 1, 1943
No. 537] NEW DELHI, THURSDAY, SEPTEMBER 23, 2021/ASWINA 1, 1943
TEF TREgT Sk TSHE qaray

% fReety, 23 fAawae, 2021

L., 653(3).—HTeT AT (TTT SR FEdT FT TOEEHRI0 37T F1) Ham, 2021 F7 =T
qrax AT AfAad, 1988 (1988 T 59) it &mT 212 Ft ITETT (1) = Tef=T FATUTNT, AT TALHE
ST Tag 3T TSTHE AT it SAfee@=aT Jear ar.a1.4. 190(37) arira 15 |1+, 2021 FT A1°d *
TSI, AT, 907 1, &2 3, 3uEs (i) § YHrida & @ o1 Sed 37 snfEaat § 5w sa+
TATHT FIAT HATT § 39 qrg |, St 3% sfag=er & siqfase Torae=r &f T{aatm STar H ITesd FiT
2T 2 AT, A TG 7 Aafe F a1 ST & g AT SY AT A= 6 T0 T,

SFT TSI e 3Fd ATSE=AT THIIT 1 T of7 F¥ qfq=i 16 719, 2021 T FT9AT FH ITAH
FIT &t e o

T 3Fq WTET AT % "Eg H S{Aar § ITeq 60 T AT ST AET T hea T TR G
TR g =9 o= e fora @ om)

qdq:, AT Feald TCHIY, HIEL 9 ATHT9, 1988 (1988 *T 59) #HT amr 64 FT &m<r 59 it
STLTT (4) 3T G (T) FRT V& ATFTAT A TR Fd g, et Fas aamr §, 790q -

1. Gfereq AT 3T WA~ (1) =7 =T F7 dfereq 918 e AT (TT SRUT e FT Tored 1Hr
s F7) e, 2021 21

5392 G1/2021 Q)
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(2) o 25 fErdaT, 2021 7 wqd gl
2. AR T — I e fAeferfaa o= g g ;-

(F) I FF T TAT ST I ATAH STHAT, AT FIE, TUBU Feal, ACHed G@ed, ShiuT
3T AT HienT FEagTsh =i serfea sraferse Iwmat fit a4t v f RErsatT,

(@) fraefier = it gurfea & wATawofiar eavl Taae o7 Aemed IR 7 (TA20H) 129 F
forT antests Rrgial

3. qRWTYTE — (1) =9 A=l & ST a9 & =797 T9ferd = 2¥,-
() “wrfarfeem” & Hrex a1 srfafaa, 1988 (1988 T 59) srfeda g;

(@) “sTer ITfErERTl” & TIEErRor YTt T ¥ & ST T hls VAT TIEawry AfHad g ST asT
T T ST AT AR g0 AEiase AT g, S S s & FEe (9) F
ST (5) F AAT o0 TU w1 & g o [Mam 15 % srefie Afde $it 5 a9,

(1) “FRer TR | TR AT SO e g7 i R % forw TR ST & o
TITESTHa TTHT | AT 3 FTHT 0 200 60 AT % forg, ST o wm g morasy sifad &

() “AT TR JHTOTE § RET a1 % faw Moe di wrear & fow e ae e
RIS IR ERIR RIN LI EE I P i

(T) “BUET Fwg” H HIS AT AT HIS & S e G 6 TATST A2 Famefie 7 it Faied
HETIOT 3T SR AT T2 ST THERIT 2 38 W o o1 S Foha <1r &, it &

(@) “Tramefie a= F qfea” & G997 I19 S o 99 T F AL qgl <8 T g AT AerHeS
Thee Fvg % ATEAH F AT A11UT w2 QU T g A7 St doredi=n, = afafaas o7 4 5 qefia
T FohelT =TT o AT 6 FHIO7 AT 34 el # Fomfafafde et afifeata & wror dor Torecisa sarHt
FIRT I AT AT F T H Ta: Toq BT 37 21, T8 ¢ o w1 gy, afm g;

(®) “sifaw e & 719 F7 vET FEaor Sfesd g 9 F107 T 99 39 ® H ITIET F 1A |
A qeAW Tl g oreeRt q1e AT T FoedAT 37T THF 201 T HI2 &

(37) “RETEHRT & qo T % e 37 a7 w1 & forw Gt aataefar eafa df § srofarse
T AT AT TEHERT ATHIT &;

(z7) "TorTefier AT At FATCT FT ToEFT = -
(i) srferfearm it amer 2 % @< (30) § FATTRATT qTE= FT Ty, a7

(i) T =Aad ST Fei T AT T= =74, 1989 F 7w, 57 F Jqaw dfeds TaATHT §
ATEA o TATIHA T TS FLAT g, AT &;

(1) “TISELTHT Tha” & TS AT, BH, HIETZEL, =T AT TS IHd AT SHIGT 9T 6 ST
TG FATAT ST TATAT FEA ATeAT IS HAAT ST

(2) “TIEETFa I ShIOT g | i VAT T A99IqT 8 ST fSEe o7 Shfar J= e &t
ST T o forg = et & srefie Sy R T e Rt o fore TiedeRor et At v,

(3) “TISTEETHTOT TTTEHTL” & UHT SATHTLT ATHIT & ST AL (TTRARH) T T & A1 %7 7 gl 3
TH YA o o7 T I7 59 T & 7 qeahTT g7 AT tase w2,
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[T 11—@v 3(i)] qTEA FT TSI © ST 436

(@) “whfir F afem g, e am fr gt £ wfeg sie f=e & o afer e
RRareg e, faesd, arnfl FT Toaheor, I-9: SIS AR H7 Gerd [Haer ofiT 7ex I % Toedgd
TATHT T AT SR o THTTTS FT AT 63T ST, 79 €,

(8) “THT AT | TSEIFA AT GHIUT AT F TAL F Hae ATHMAIGS ATeq™ gl
frrmsfter ame &t gwTfed % i oo Rrew fEreastenr anfie €, % forg ssewor B S @1 8, atwa
2;

(o) “Fauor & Grarefie 7= &t g & gt # Ay S e, fEe=a, wa,
oftol Fee, oftofa srafore & e & oo faady a1 33 o franefier @ & |wfeq & ferady =
e & g v F9T0 0 J=red ST 39 g2 6 oy TSR AT Shi9 AT & S0 Fes w6
Y& FIAT AT 2;

(T) “TT" | AT T 9T 2 F G (28) H TATTRATIOT HIeT I AT AT AT 2

(2) 3 ereRT T AT ST T (HAAT § T ©, 3 TATT A5l @ fobeq stterfa=s § aRwiua
g, Tal oY g oI ATAHTH H 2

4. Toedtga a1 wefa giawr i afaaar i Fded.— (1) TREFa I ShfuT giaar Fr
ST ATSET, TTHAE HLET o T T TSTEL R & ATZA STETaH & (o0 FeA (e (ael Y Tgo Iueee Flls
STTU{T S ST IT T T AT 34k SUR i  HIEAH & I il Hh1AT Hater JFaaad Traeedl ol wed
ST T9&rT o THTOTT 37T SRIURT AT il ST F & [olT ATSHd g,

(2) TSESFa A SO FiAeT arad STerEd & o qIiea 9ga g sl aFf & o sraea®
HTZaT AT THIIS Hq9T TE(;

(3) TSrEdtEa AT SRIURT FlagT T TCET TITe RIS 730 o qTH-97 T I Iord 5T 91
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 23rd September, 2021

G.S.R. 653(E).—Whereas, draft of the Motor Vehicles (Registration and Functions of Vehicle Scrapping
Facility) Rules, 2021 was published, as required under sub-section (1) of section 212 of the Motor Vehicles Act, 1988
(59 of 1988), vide notification of the Government of India in the Ministry of Road Transport and Highways number
G.S.R. 190 (E), dated the 15th March, 2021 in the Gazette of India, Extraordinary, Part-11, Section 3, Sub-section (i)
inviting objections and suggestions from all persons likely to be affected thereby before the expiry of the period of
thirty days from the date on which copies of the Official Gazette containing the said notification were made available
to public;

And, whereas, copies of the said Official Gazette in which the said notification was published, were made
available to the public on the 16th March, 2021;

And, whereas, the objections and suggestions received from the public in respect of the said draft rules have
been duly considered by Central Government;

Now, therefore, in exercise of powers conferred by sub-section (4) of section 59 and clause (p) of section 64
of the Motor Vehicles Act, 1988 (59 of 1988), the Central Government hereby makes the following rules, namely:-

1. Short title and commencement- (1) These rules may be called the Motor Vehicles (Registration and Functions
of Vehicle Scrapping Facility) Rules, 2021.

(2) They shall come into force with effect from 25" September, 2021.
2. Application.- These rules shall apply to;-

(@) all categories of vehicles and their last registered owners, automobile collection centres, automotive
dismantling, scrapping and recycling facilities and recyclers of all types of automotive waste products;

(b) the guidelines for Environmentally Sound Management of End-of-life vehicles (ELVs) and Automotive
Industry Standard (AIS) 129.

3. Definitions - (1) In these rules, unless the context otherwise requires,-
(@) “Act” means the Motor Vehicles Act, 1988 (59 of 1988);

(b) “Appellate Authority” means any officer above the rank of Registration Authority as nominated by the State
or Union territory Government to whom appeal against the action of Registration Authority taken as pre sub-
rule (5) of rule (9) can be referred under rule (15);

(c) “Certificate of Deposit” means the certificate issued by the Registered Vehicle Scrapping Facility to
recognise the transfer of ownership of the vehicle from the registered owner to the Registered Scrapper for
further treatment;

(d) “Certificate of Vehicle Scrapping” means the certificate issued by a Registered Vehicle Scrapping Facility to
recognise the final disposal of a vehicle;

(e) “Collection Centre” means a facility or an area that may be used for the sole purpose of collecting and storing
the End of Life Vehicles and sending it for further processing at the Scrapping Yard,;

(f) “End-of-Life Vehicles” means all vehicles which are no longer validly registered or declared unfit through
Automated Fitness Centres or their registrations have been cancelled under Chapter 1V of the Act or due to
an order of a Court of Law or are self-declared by the legitimate registered owner as a waste vehicle due to
any circumstances as specified in these rules;

(9) “Final Disposal” means the treatment of the vehicle so that the vehicle is no longer capable of being used as
such, the evidence for which is the cut out of the Chassis and the disposal of its engine;

(h) “Recycling” means the reclamation and processing of waste in an environmentally sound manner for the
original purpose or other;
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“Registered owner of an End of Life Vehicle” means, -
(i) owner of the vehicle as defined in clause (30) of section 2 of the Act; or

(ii) person who has gained ownership of the vehicle in a public auction in accordance with rule 57 of the
Central Motor Vehicle Rules, 1989;

“Registered Scrapper” means a person, firm, society, trust or company owning and operating a Registered
Vehicle Scrapping Facility;

“Registered Vehicle Scrapping Facility” means any establishment which holds a Registration for Vehicle
Scrapping issued under these rules for carrying out dismantling and scrapping operations;

“Registration Authority” means the officer not below the rank of the Commissioner (Transport) as designated
by the Government of the State or Union territory for this purpose;

“Scrapping” means the entire process from receipt and record of the ‘End-of-Life Vehicles’ including
depolluting, dismantling, segregation of material, safe disposal of non-reusable parts, and issuance of
Certificate of Vehicle Scrapping to the registered owner of a motor vehicle;

“Scrapping Yard” means the designated location within the premises of the Registered Vehicle Scrapping
Facility where the End-of-life VVehicles are processed for further treatment including recycling;

“Treatment” means any activity after the end of life vehicle has been handed over to a collection centre of a
Registered Vehicle Scrapping Facility for depollution, dismantling, shearing, shredding, recovery or
preparation for disposal of the shredder wastes, and any other operation carried out for the recovery or
disposal of the end of life vehicle and its components; and

“Vehicle” means a motor vehicle or vehicle as defined in clause (28) of section 2 of the Act.

Words and expression used and not defined in these rules, but defined in the Act shall have the same

meanings respectively assigned to them in the Act.

Powers and duties of Registered Vehicle Scrapping Facility.- (1) The Registered Vehicle Scrapping Facility
shall be provided connectivity and access to the VAHAN database of vehicle registration with password protected
user ID and shall be authorised to make suitable entries regarding scrapping of the vehicle and issuance of
Certificate of Deposit and Certificate of Scrapping, either directly or through their collection centre.

()

©)

(4)

()

The Registered Vehicle Scrapping Facility must have necessary cyber security certifications for the IT
Systems for safe access to the VAHAN database.

The Registered Vehicle Scrapping Facility shall be provided the necessary connectivity to verify the records
of the vehicles produced for scrapping with the database of the stolen vehicles, held by National Crime
Records Bureau as well as with the local Police and it shall be duty of the Registered Vehicle Scrapping
Facility to carry out such verification before scrapping a vehicle.

The Registered Vehicle Scrapping Facility shall undertake verification of the persons handing over the
vehicle for scrapping to determine the bonafide of the vehicle owner or his authorised representative and
retain a copy of the same for record for a minimum period of six months.

The Registered Vehicle Scrapping Facility shall be recognised as Facilitation Centre as per clause (cd) of
rule 2 of the Central Motor Vehicles Rules, 1989 for Registered Vehicle Scrapping Facility purpose only.

Conditions of eligibility for Registered Vehicle Scrapping Facility.- The State Government or Union territory
Government when granting authorisation to any Registered Vehicle Scrapping Facility under rule 6 shall take into
account the following eligibility criteria, namely:-

(@)

The Registered Vehicle Scrapping Facility may be owned and operated by any legal entity, be it a person,
firm, society, Company or trust established in accordance with law having the following documents, -

(i) Certificate of Incorporation or Shop Act Registration or Udyam Aadhar;

(if) Valid Goods and Services Tax registration; and
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(iii) Valid Permanent Account Number

(b) The entity shall have applied for or having an approval for consent to establish from the Registering authority
of the State or Union territory Government in which the Registered Vehicle Scrapping Facility is intended to
be located.

(c) The entity shall undertake to meet the minimum technical requirement for collection and dismantling centres
as per Central Pollution Control Board Guidelines.

(d) The entity shall have competent manpower and appropriate equipment to carry out the depollution and
dismantling activities in a safe and environmentally responsible manner.

(e) The entity shall undertake to obtain the required quality certifications of 1SO 9001(quality management
system) or ISO 14001(environmental certification) or ISO 45001 (occupational health and safety) within
twelve months of commencement of operations as a Registered Vehicle Scrapping Facility.

(f) The entity shall possess or provide an undertaking to obtain a consent to operate from State Pollution Control
Board within a period of six months from commencement of operations.

(g) The entity shall undertake to abide by the provisions of all applicable Labour codes and all other Acts or
Rules as applicable.

(h) The entity shall provide evidence of availability of an adequate useable area of land in the orange category
industrial zone of the State or Union territory by way of ownership or agreement to sell or agreement for
lease of a minimum period of three years.

(i)  The entity shall have necessary cyber security certifications specified under sub-rule (2) of rule 4.
(i) The entity shall provide approved plant layout and the building plan.

6. Registration procedure for Registered Vehicle Scrapping Facility. - (1) An applicant may make an
application in the prescribed Form-1, addressed to the Registration Authority of the concerned State
Government or Union territory Government where the Registered Vehicle Scrapping Facility is intended to
be located along with,-

(i) a non-refundable processing fee of Rs. 1,00,000/- (Rupees One Lakh only) for each Registered
Vehicle Scrapping Facility proposed to be established; and

(ii) an earnest money deposit by way of a bank guarantee of Rs. 10,00,000/- (Rupees Ten Lakhs) for
each Registered Vehicle Scrapping Facility proposed to be established, in favour of the Registration
Authority or as a non-interest-bearing security deposit for a period, co-terminus with the validity of
the initial registration period, plus ninety days.

(2) All applications for grant of registration shall be disposed of by the Registration Authority within a period of
sixty days from the date of application.

(3) All accepted applications shall be issued a registration certificate in Form-1A.
(4) Applicants whose applications are rejected shall be refunded their earnest money or bank guarantee;

(5) The Central Government shall develop a portal for Single Window Clearance on which the applicant will
apply with all necessary documents and required fee for registration.

(6) State Government or Union territory Government shall clear the proposal in time bound manner within sixty
days including the internal approval from various State agencies (Labour, Pollution etc.) after submitting
such application else the proposal would be deemed approved.

(7) Such portal shall be operationalised within six months from the date of notification of these rules and till such
time as this portal is operationalised, processing of these cases shall be done manually by respective State
Governments or Union territory Governments.
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(8) After the operationalisation of the portal referred to in sub-rule (5), all subsequent approvals etc. shall be
granted through the portal and reports regarding the inspection and audit of Registered Vehicle Scrapping
Facility should be made available on the portal.

(9) The necessary approvals by the State Pollution Control Board, Labour Department and any other department
deemed necessary for the establishing or operation of such Registered Vehicle Scrapping Facility shall be
provided through that portal only.

(10) The State Government or Union territory Government shall publish a Citizen’s Charter on the portal and the
procedure for grant of approvals on such portal.

(11) The process shall be transparent and seamless and all the notifications, guidelines, forms, etc. shall be made
available on the portal established in sub-rule (5), and the applications shall be made electronically and
disposed-off in time-bound manner.

7. Validity and renewal of registration.- (1) The registration issued under rule 6 shall be valid for an initial
period of ten years, which shall be renewable for another ten years at a time, subject to the condition that the
Registered Scrapper has not been in default of the provisions as specified in rule 14.

(2) An application for renewal of registration may be made three months before expiry of such registration.

(3) Application for renewal shall be in Form-1 and shall carry such renewal fee and security deposit as may be
specified by the State or Union territory Government for this purpose.

(4) The renewal of registration shall be issued as per Form-1A.
(5) The registration issued under this rule shall not be transferable.

8. Criteria for scrapping of vehicles.- The following vehicles may be offered for scrapping to the Registered
Scrapper,-

(i) Vehicles which have not renewed their Certificate of Registration in accordance with rule 52 of the Central
Motor Vehicles Rules, 1989.

(ii) Vehicles which have not been granted a certificate of fitness in accordance with rule 62 of the Central Motor
Vehicles Rules, 1989.

(iii) Vehicles which have been damaged due to fire, riot, natural disaster, accident or any calamity, following
which the registered owner self certifies the same as scrap.

(iv) Vehicles which have been declared obsolete or surplus or beyond economic repair by the Central or State
Organisations of the Government and have been offered for scrapping.

(v) Vehicles bought by any agency including Registered Vehicle Scrapping Facility in an auction for scrapping
the vehicles.

(vi) Vehicles which have outlived their utility or application particularly for projects in mining, highways, power,
farms etc. as may be self-certified by the owner.

(vii) Manufacturing rejects, test vehicles, prototype, vehicles damaged during transportation from vehicle Original
equipment manufacturer to dealers or Unsold or unregistered vehicles as may be certified by the vehicle
original equipment manufacturer.

(viii) Auctioned, impounded or abandoned vehicles by any enforcement agency.
(ix) Any other vehicle voluntarily offered to a Registered Vehicle Scrapping Facility for scrapping, by the owner.

9. Right to inspection.- (1) The Registered Scrapper shall maintain in the Registered Vehicle Scrapping
Facility, the records regarding the transaction of vehicles and scrap generation and its responsible disposal to
authorised recyclers, and all the machinery, equipment and apparatus in the Registered Vehicle Scrapping
Facility premises, ready for inspection by the Registration Authority or Designated Officer of the State
Government or Union territory Government.

(2) Physical inspection and site visits may be carried out after execution of process as listed below,-
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(i)  when a report of non-compliance by the appropriate authority or a public complaint has been
received by the Registration Authority in respect of the Registered Scrapper;

(i)  such complaint has been forwarded to the Registered Scrapper to file a written response within
seven working days;

(iii) the response has been scrutinised and an opportunity has been provided to the Registered Scrapper
to provide further clarifications within three working days.

(iv) the response and clarifications provided are inadequate in the opinion of the Registration Authority,
and a site visit is warranted.

(3) Such site visit shall be duly authorized by the Registration Authority.

(4) The report of the inspection team shall be submitted to the Registration Authority and a copy of the same
shall be provided to the Registered Scrapper.

(5) In case of non-compliance of these rules the Registration Authority may after providing an opportunity to the
Registered Scrapper of being heard, pass a speaking order to cancel or suspend the registration for the
facility.

10. Scrapping Procedure.- (1) The scrapping of vehicles shall be carried out by a Registered Scrapper in respect
of all End-of-Life Vehicles, by the following procedure, namely:-

(i) the registered owner or the authorised representative shall hand over the vehicle together with an
application as per Form-2 in two originals to the Registered Scrapper or the designated Collection Centre
for deposit and further treatment of the vehicle.

(ii) if the vehicle does not have a valid registration, then the Registered Scrapper or its designated centre shall
match the identity of the registered owner as per the VAHAN database with the person handing over the
vehicle and receive the vehicle and issue a receipt through digital platform linked to VAHAN database.

(iii) vehicles impounded by an enforcement agency shall be handed over to the Registered Scrapper.

(iv) the Registered Vehicle Scrapping Facility shall verify the records of the vehicles produced for scrapping with
the database of the stolen vehicles held by National Crime Records Bureau as well as with the local Police
before scrapping a vehicle.

(v) the Registered Scrapper shall require, along with the Form-2, the following applicable original documents
from the owner or the authorised representative, -

(@ original Certificate of Registration;
(b) authorisation from the registered owner;

(c) in case of inheritance, the death certificate of the registered owner accompanied with any proof of
succession;

(d) certificate or order confirming the sale of the vehicle in a public auction in his favour duly signed by
the person authorised to conduct the auction; and

(e) anundertaking, as per para 4 of Form-2 from the owner or representative, indicating that vehicle has
no pending criminal record or litigation and there are no pending dues on the vehicle.

(vi) the Registered Scrapper shall verify that the hire-purchase, lease or hypothecation agreement in the
certificate of registration of a motor vehicle required under sub-section (2) of section 51 of the Act has
been duly discharged and an undertaking to this effect shall also be given by the owner or representative in
para 4 of Form-2.

(vii)The Registered Scrapper shall accept self-certified copies from the owner or through authorised
representative of the following documents,-

(@  copy of the Permanent Account Number card of the owner;
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(b)  cancelled cheque of the bank account of the owner;

(c) identity Proof of the authorised representative (if applicable) such as passport, voter card, Aadhar
card, driving license or photo identity card issued by the State Government or the Central Government;

(d) address proof of the owner such as electricity bill, water bill, land line telephone bill or piped
cooking gas bill etc; and

(e) digital photograph of the owner or authorised representative physically handing over the End-of-
Life Vehicle to the Registered Scrapper, or a photograph of the owner or representative duly pasted in
Form-2 and countersigned by the owner or representative.

(viii) The Registered Scrapper shall return the second Form-2, duly receipted, to the owner or his authorised
representative and deface or punch the Registration Certificate in the presence of the owner or his
authorised representative and issue the Certificate of Deposit as evidence of transfer of ownership of the
vehicle.

(ix) The Registered Vehicle Scrapping Facility established in a State may accept and scrap the vehicles registered
in any of the State or Union Territory under the jurisdiction of any Registration Authority.

(x) The whole process shall be smoothly linked with VAHAN and on pan India basis irrespective of the location
of any vehicle registering authority.

(xi) The Registered Vehicle Scrapping Facility shall facilitate the process of submission of request electronically
and transmission of registration certificate (defaced or punched) to road transport or regional transport
office in getting vehicle deregistered as per provisions of the Act.

(xii) The ‘Certificate of Deposit’ shall be a necessary and sufficient document for the owner to avail incentives
and benefits for purchase of a new vehicle as may be declared from time to time.

(xiii) The Certificate of Deposit shall be tradeable and once utilised shall be collected by the agency or dealer
providing the benefits to the holder of the said certificate.

(xiv) The Certificate of Deposit shall be stamped as “Cancelled” by the agency or dealer and marked as such in
the VAHAN database.

(xv) The regional transport office registering the new vehicle purchased against the Certificate of Deposit may
verify and authenticate the Certificate of Deposit.

(xvi) The Registered Scrapper shall digitally remit or pay by an account payee cheque, the agreed consideration
for the vehicle and obtain a receipt for the same from the owner or his authorised representative for record.

(xvii) The Registered Scrapper shall have the cut piece of the chassis number in safe custody for a period of six
months from the date of issue of Certificate of Vehicle Scrapping issued under rule 11.

(xviii) The Registered Scrapper shall maintain a physical copy of all documents for a period of two years and a
digital scanned copy of those documents for a period of ten years for record and examination during
inspection;

(xixX) The Registered Scrapper shall ensure that removal or re-cycling or disposal of hazardous parts of the
scrapped vehicle is done as per CPCB guidelines for Environmentally Sound Management of End-of-Live
Vehicles and AlIS-129.

(xx) Vehicles shall not be scrapped until the fuel, oil, antifreeze, and other gases, fluids etc. are drained and
collected in certified standard containers.

(xxi) A digital register of vehicles scrapped shall be maintained in Form-3.

11. Issuance of Certificate of Vehicle Scrapping.- (1) The Registered Scrapper, after completing the necessary
treatment, shall issue a digital Certificate of Vehicle Scrapping including a digital photograph of the cut out
of the chassis, in Form-4 to update the national register, VAHAN Database and inform the competent
authority of the State Government or Union territory Government for updating of records.
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(2) A separate record of the scrapped vehicles shall be maintained on the VAHAN database by the Central
Government.

12. Installation of CCTV Cameras. - (1) The Registered Scrapper shall install CCTV cameras at the scrapping
yard, in the customer and vehicle reception area and the record of scrapping shall be saved in the Registered
Scrapper’s IT system for a period of three calendar months.

(2) The access to the CCTV footage installed in the facility may be provided to the authorised agencies as may
be required by the State Government or Union territory Government.

13. Scrapping Yard and Collection Centre.- (1) The Scrapping Yard shall be set up in an adequate area having
space for vehicular movement, storing the vehicles or items received and recyclable material recovered,
commensurate to the size and voluminous nature of the scraps to be handled by the facility.

(2) The Scrapping Yard shall be a gated area to handle, depollute and dismantle End-of-Life Vehicles, white
goods and other scraps along with facility for measuring radiation as is followed for import of scrap.

(3) Material handling machines shall be utilised to minimise human intervention and create safe work places.

(4) Al Scrapping Yards shall engage competent and trained manpower to process the End-of-Life vehicles,
goods and other scraps.

(5) The Scrapping Yard shall have dry areas (free from water logging), impermeable surfaces like asphalt or
concrete flooring, asphalt or concrete roads, adequate workshop facilities for in-house maintenance, fire
protection systems etc. to maintain safe work places and all other required measures for keeping pollution
under control.

(6) Scrapping Yard shall be equipped with a depollution system, preferably with zero discharge system and
dismantling work shall be done using technology for processing the End-of-Life vehicles, goods and other
scraps.

(7) The Scrapping Yard shall comply with relevant health and safety legislation or regulation and environmental
norms.

(8) The Scrapping yard shall have,-

(@) Suitable earmarked area for parking of waste vehicles on non-permeable asphalt or concrete or epoxy
coated flooring with adequate drainage facility and no waste or potentially waste vehicle shall be parked
on roads or public spaces even during processing of applications for deposit and shall be accommodated
within the premises of the Registered Vehicle Scrapping Facility only.

(b) Certified de-polluting equipment to ensure zero leakage of pollutants during draining of fuels or fluids or
gases and liquids, certified de-risking equipment for safe neutralization or removal of airbags, pre-
tensioner etc., appropriate dismantling equipment for the activities defined (such as de-risking, de-
polluting, dismantling, shredding, shearing, bailing etc.), designated areas for storing the segregated
scrap, adequate space for storage and handling of segregated spares, designated space for temporary
storage of automotive hazardous waste such as tyres, batteries, fuel, oils, liquids and gases, suitable
safety and occupational health equipment, material handling equipment for the safe transportation of
spares, scrap etc.

(c) Appropriate Industrial grade lighting and ventilation systems, conformity to noise pollution norms and
appropriate effluent treatment plants or water recycling plants.

(9) Scrapping Yards shall accredit themselves with the latest version of quality standards viz. ISO 9001 (Quality
management system), 1ISO14001 (Environmental Management System) and 1SO 45001 (Occupational health
and safety) within twelve months of commencement of operations.

(10) In case Scrapping Yards do not have adequate capability or provisions for responsible recycling of hazardous
waste (like e-waste, lead acid batteries, lithium-ion components, or for recovery of rare earth metals, etc.), or
for recycling of scrap material which is outside its scope, then such materials shall be sold to duly authorised
recyclers or agencies, who have adequate capability and licence.
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(11) Records of the transactions shall be maintained, clearly stating the volumes off-loaded and the name,

(12)

14,

()

©)

(4)

®)

(6)

15.

)

authorisation number, Permanent Account Number, Goods and Services Tax and other commercial details of
the authorized recycler/agency. Such records shall be subjected to periodical audit.

Collection Centre may be established by a Registered Vehicle Scrapping Facility at any other place, other
than the Scrapping Yard if collection center undertakes activities such as depollution and dismantling and the
requirements applicable for Scrapping Yard shall also be applicable to such Collection Center.

Audits and Certifications. — (1) The Registered Vehicle Scrapping Facility shall be audited by the
Registration Authority for compliance with these rules;

On behalf of the Registration Authority, any of the agencies specified under rule 126 of the Central Motor
Vehicles Rules, 1989 or in such list, may undertake,-

(a) regulatory and compliance audit; and
(b) audit of the mass flow statement as maintained in Form-3 by the Registered Vehicle Scrapping Facility.

The audit report shall also grade and evaluate the Registered Vehicle Scrapping Facility in terms of its
performance and adherence to occupational health and safety compliances, regulatory, business, environment
and labour standards and the respective recycling rates basis, the mass flow information recorded in Form-3
achieved by the Registered Scrapper.

Such audit report shall be uploaded on the portal by the Registered Scrapper annually for a financial year or
part thereof and shall be submitted by the 31% May (within two months of completion of financial year) of
that financial year.

Observations of non-compliance as reported in the audit report shall be resolved by the Registered Scrapper
within two months of issue of the audit report which may be extended by a maximum of one-month by the
Registration Authority.

The Registered Scrapper shall ensure that 1SO certifications are revalidated at least three months before their
expiry.

Appeal.- (1) Any person aggrieved by an order passed under sub-rule (5) of rule 9, of the Registration
Authority may within thirty days of the date of receipt of such order, appeal to the Appellate Authority.

The appeal shall be preferred in a plain application format, setting forth the grounds of objections to the order
passed by the Registration Authority and shall be accompanied by a certified copy of the order appealed
against and fee of Rs 10,000/- (Rupees Ten Thousand only).

(3) The Appellate Authority shall dispose the appeal within thirty working days from the date of appeal.
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APPLICATION FOR REGISTERED VEHICLE SCRAPPING FACILITY (RVSF)

FORM- 1
[Refer rule 6(1)]

Application for

Please tick as
applicable

Registration for a new RVSF

Renewal of Registration for existing RVSF

Modification in existing registration

1. FOR OFFICE USE

APPLICATION NO

APPLICATION
DATE

DATE

FEE

SECURITY
DEPOSIT

2. GENERAL INFORMATION

i Name

ii Address

i | Tel

iv | FAX

\% Email

vi | CIN

vii | PAN

viii | GST

ix | Status Company | Firm [ Trust Society | Proprietor | Govt WV | PPP

X Attach MoA A0A

xi Existing Activities of the Company

(National Industrial Classification Code)

3. PLANT DETAILS

a | Location (Provide Map)

b | Area(sqm)

c | Possession Details Owned | Lease/Period | Years

d | State

e | District

f | Category of industrial zone

4. Proposed Activities of the L Vehicles | Yes No Capacity Nos

Company M Vehicles | Yes No Capacity Nos
N Vehicles | Yes No Capacity Nos
Other Yes No Capacity Nos

5. Proposed Capital Structure Authorised

(INR Lakh) Subscribed
Paid-Up

6. Proposed No of Employees

7.Availability of Space

a | Plant Design and Layout,
showing following spaces
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and areas (sqm):-

b | Earmarked area for the safe
and environmentally
compliant parking of waste
vehicles (sqm)

¢ | Designated areas for
storing the segregated scrap

(sqm)

d | Space for processed scrap
and usable parts (sgm)

e | Designated space for
temporary storage of
automotive hazardous
waste (sgm)

f | Provision of space for
parking of safe
transportation of spares,
scrap and waste products

(sqm)
8. Availability of Equipment
a Certified de-polluting equipment Yes No
b Certified de-risking equipment Yes No
c Safety and occupational health equipment Yes No
10 | Security certifications for the IT Systems for | Yes No
safe access to VAHAN database

11. Environmental Clearance

a | Consent to Establish

b | Consent to Operate

12. | Application No for VAHAN Database

13.Undertaking

The Applicant hereby undertakes to

a | Comply with CPCB Guidelines for the Safe Disposal of | Yes No
scrapped vehicles

b | Obtain the Quality Certifications within 12 Months of Issue of Registration

i 1ISO 9001 Yes No
ii | 1SO 14001 Yes No
iii | 1SO 45001 Yes No

¢ | Comply with the Hazardous Waste Management Rules | Yes No
(2016)

Authorised Signatory

Date | Company Seal
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FORM-1A
[Refer rules 6(3) and 7(4)]
APPROVAL FOR SETTING UP OF
REGISTERED VEHICLE SCRAPPING FACILITY (RVSF)
The Registration Authority has approved the issue of Registration for setting up of Registered Vehicle Scrapping
Facility as per details below:

1. | APPLICANT
2. | LOCATION
3. | APPLICATION NO
4. | APPLICATION
DATE
5. | APPROVAL YES NO RESUBMIT
6. | CATEGORY L Vehicles Yes No Annual Capacity Nos
M Vehicles | Yes No Annual Capacity Nos
N Vehicles Yes No Annual Capacity Nos
Others Yes No Annual Capacity Nos
7. | REGISTRATION
NUMBER
8. VALIDITY FROM TO
9. PROCESSING FEE AMOUNT
10. | SECURITY AMOUNT
DEPOSIT
11. | BANK AMOUNT Date Validity
GUARANTEE

12. | CONDITIONS

a | Registration is Non-Transferable

b | Undertaking are to be liquidated by Date
¢ | Submit Compliance Self-Certification by Date
d | Facility Inspection Due Date
e | First Test Audit Due Date

Note: The Registration is Non-Transferable

Registration Authority
Stamp
Date
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FORM -2
[Refer rule 10(1)]
COMPOSITE APPLICATION FOR SCRAPPING AND CERTIFICATE OF VEHICLE DEPOSIT

OWNER DETAILS

NAME

ADDRESS

MOBILE NO

E MAIL

PAN

mmg|oO|m| >

BANK ACCOUNT

i NAME OF BANK

ii | BRANCH

iii_ | ACCOUNT NUMBER

iv | IFSC

v | CANCELLED CHEQUE

vi | CONSIDERATION RECEIVED
(Rs)

vii | INVOICE NO AND DATE

G | PHOTOGRAPH ATTACHED

VEHICLE DETAILS

REGISTRATION NO

MAKE

MODEL

VEHICLE CATEGORY

CHASSIS NO

ENGINE NO

MONTH/YEAR OF MANUFACTURE

DOCUMENT

A | Original Certificate of Registration.

B | Copy of Fitness Certificate following
which the vehicle has been declared unfit
for use, if applicable.

C | Authorization from the registered owner

D | In case of Inheritance, the death
certificate of the registered owner
accompanied with any proof of
succession

E | Certificate or order confirming the sale
of the vehicle in a public auction

CERTIFICATION BY APPLICANT

e Resident of hereby
declare that all the particulars furnished by me / us in this form are true and correct; the subject vehicle is
not engaged in any kind of criminal activity/litigation and realize that I/WE are fully liable for any false
declaration furnished above.

I/We hereby declare that there are no pending dues on the said vehicle; the hire-purchase, lease or
hypothecation agreement in the certificate of registration of the said vehicle has been duly discharged and
that I/WE shall be fully liable for any such dues and charge pending before this date and I/We fully
indemnify the Registered Vehicle Scrapping Facility from all such charges.

DATE: SIGNATURE:

PLACE:

CERTIFICATE OF DEPOSIT

1. We certify that Vehicle Registration No..............c.c..... Make................ Model......cceennnnne Vehicle
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Category......coeeueneen. has been accepted at our Facility vide our Inward No. ...
dated.............. for Treatment in accordance with these rules for the Disposal of Vehicles and the agreed
consideration of Rs............ has been paid to the owner vide our Payment Voucher
NO...covvrrrnes Dated.........cc.......

2. We further certify, that on completion of Treatment the National Register, VAHAN Database and the
competent authority would be intimated for updating of records.

DATE: SIGNATURE:

PLACE: STAMP:
RVSF No.
VALIDITY

On Company Letter Head

RVSF No. | | VALIDITY |
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FORM-3
[Refer rules 10(xxi), 14(2) and 14 (3)]

ANNUAL RETURN FOR FINANCIAL YEAR 2021-202_

NAME

REGISTRATION NUMBER

VALIDITY

CAPACITY UTILISATION (NOS)

A | DEREGISTRATION COMPLETED (1) | IN PROCESS (2) | TOTAL (1+2)

i | L VEHS

i | MVEHS

i | N VEHS

iv_| OTHERS

v | TOTAL(A)

B | TREATMENT AUTHORISED | UTILISED % UTILISATION
1) (2) ((1)/(2)*100)

i | L VEHS

i | MVEHS

i | N VEHS

iv_| OTHERS

v | TOTAL(B)

MASS FLOW KGS

A | INWARDS

i | L VEHS

i | MVEHS

i | N VEHS

iv_| OTHERS

V% GRAND TOTAL (i+ii+iii+iv =A)

B OUTWARDS

i FERROUS

ii ALUMINIUM
iii | COPPER

iv | PLASTICS

v GLASS

vi | TYRES

vii | PRECIOUS METALS (Palladium, Rhodium, Gold, Silver, Platinum, etc.)

viii | OTHERS

ix | SUB-TOTAL (i)

C | HAZARDOUS WASTE FOR REPROCESSING

i FUEL

ii OILS

iii | GASES

iv | BATTERIES
v FLUIDS

vi | SUB-TOTAL (i)

D | HAZARDOUS WASTE TO LANDFILL

i RESIDUES RETAINED

ii LANDFILL

iii | SUB-TOTAL (iii)

E | GRAND TOTAL (i+ii+iii =B)

F | MASS BALANCE(A-B)
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4. | QUALITY CERTIFICATIONS STATUS VALIDITY REMARKS
A [150 9001
B | I1SO 14001
C [ 150 45001
5. [ AUDIT
A [ AGENCY
B | DATE
C | RESULT PASS | FAIL | RESUBMIT
6. | SAFETY Nos REMARKS
A [ ACCIDENTS
B | INCIDENTS

Lo DESIGNATION. ...ttt
hereby certify that the data submitted above is a true and accurate reflection of the activities of the company for the
financial year 2021-202_.

Signature
COMPANY

SEAL
DATE

Place
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FORM-4
[Refer rule 11(1)]
CERTIFICATE OF VEHICLE SCRAPPING

1. | CERTIFICATE NUMBER:

2. | DATE:

3. | This is to certify that the Final Disposal of the Vehicle held on Deposit with us vide our Certificate of Deposit
NO. .o, Dated.....ccooveveveennnn. has undergone Treatment according to the Annexure | of CMVR.

4. | VEHICLES DETAILS

a | Registration Number

b | Make

c | Model

d | Month/Year of Manufacture MM | YY

e | Chassis Number Picture of cut out piece showing its number
f Engine Number Picture of Engine showing its number

5. | OWNER DETAILS

a Name

ID Proof Details

b
c | Address
d | Address Proof Details submitted

6. | View foregoing it is requested that the records in respect of above-mentioned vehicle may be updated.

Date: Authorized Signatory

Company Seal
Date

[F. No. RT-23013/1/2018-T]
AMIT VARADAN, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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